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• Mjsc.petition  

RViCW Appliaatwn No._ 	- •_ - * - 	- - - 	- 	- 
- 

• .-AP1icants___ 

dvbcates for the ppliCaflt 

AdvOCat of th iT 
oe 	

- ore f:t ?&_: 
* * - - - - * - 	- - •'' - r - - 

•uniiradon is jn fcn 	
01.03.2005 Present : The Hon' ble lr. K.V. 

IJ 

• •' . 	
prahiadan, Member 

f 

	(a). 

Led V1( 	' 	
Heard Mt. S. Nath, learned 

	

• 	1'o..,eoP( 	
counsel for the applicant and also 

	

' 	
.K. Chaudhuri, learned Addi. 

	

• 	•: .. 	
C.P.StC. for the respondents. 

,'cstra 	 I 
I. • 	

Issue notice to show cause  

as to why the application shall 

- 	
not be admitted, returnable within 

" 	 weeks. 

	

:1 	List on 07.04.2005 for 

ddrrtisslofl. 

• 	-, 

	

• 	 * 	
. 	 I 	 -c 	-- - Member h) 

mb 

	

 

07.04.2005 	At the request made by learned 
Ic.unsel f.r the applicant the C*S* 

is adJo,Xne t.8.4.2005. 

;••• 
M/ pOSt 

	

9)Vo1 	 - 	 • 

	

- -, 	- 	
•• 	 vice-cha iritan 

	

• 	
.• 	 bb 

• 	• 	 5 , 	I. 	• 	
• 	 I 
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08.01. 2005  Preseflt.z T].e..Hon'bje. Mr. Justice 
• •. Sivarajan, Vjc:eC)jrman, 

Heard Mr. M. ChandA v  learned  

c Te$1' rk - 2 

Seck 

counsel for theapplicant and also Mr.. 
A.K. Chudhurj, learned Add.t4 C.G.S.C. 
for the .resondents. 

The application is admitted and 
the respondents are directed to file 
written statEment within four Weeks. 

Pendency of. thhs appli.cation shall 
not be ,a bar for consideration Of the 
cse of the aiplIcant for grant Of pay 

• 	scale, if the reponc1ents so desire... 
• 	 Thecouzsei for the applicant 

submits that one of the applica'nt, the 
No. 5 *Vubbeft has died. His 

legal representative may be tmpleaded in 
the meantime. 

Post on 09.05.2005. 

•. ., 	• 25 	 Vice-Chairman 

	

/ 950S. 	Mr.M.Chanda learned counsel for he 
applicant aubmit.s that he has received the 

r 	 written statement to-day and that the 
wants to file zejoinder. Heard Mr.A.K. 

'I 	

• 	 • Choudhury • ddt. C.3 .8. C. Post the matter 
/ on 1.6.05 Rejoinder if, any in the: Mn 

time. 

IeJ4r.; 	 Vice,CIjrman. 

im• 	 . 	 . 	 / 

	

01.06.2005 	Mr. A.K. thaudhuri learned Addl 

f\(O]iw cLLt 

- 	 ' 

3f. 	 •. 

C.G.S.C4 for the resiondents submits 
that written statement has already been 
tiled. Mr. N. Chända, learned counsel 
for thexpaxAtz applicant submits 
that this can be posted for hearing an 
that in the meantime 'ejoinder will i1é. 
Hence the case is posed for hearing on 
4.7.2005, • . 	

• 

Member 	 vioehajr,,., 

4L kii, 

i . 	 7 N~6- JU L_ 



4- 	
11 

Q5 
to 

O 	
lr  

0.A.60/2005 	 0, • 

4.7.2005 	Mr.S.Nath, learned counsel for th 
applicant sbjts that the applicant 
wants to file rejoinder. Post on 
8.8.2005. 

Vice-Ch irman 
bb 

88.20e5 	Mr.4  M. ch ana, learneó csunsel for 
the applicant Submits that the 5th 
applicant Ix idimidhas died anIis leg-1 
representatjv, shall breught on rec.ra: 

Ltt-t 	Pest on l2.9.2005, 

Fib 
Vice  

12.9.2005 	No Djvjjon Bch is available. 
Poet before the next Division Bench. 

ViceChaian... - 
bb 

O'v 

I4yj, 

-o 	- 

ko 

8.3.2006 	flue to personaj &tffiulty Mr.A.X., 
chaudhuri, learned Add1.C.G.S;C is not 
p Sent. Hence adjourned for two weeks 

bb 
Vice -Chaixman(J) 	VicchajrrnanJ 

7 .8 .2006 

	

	
Mr9M.t7.Jjned. learned Addl.c4G.s,c 

submits that he is appearing in the 
matter in stead of late A.X.Chaudhrj, 
and he wanta to study and submits the 
case and hence he seeks for some time. 
Let it be done* 

post before the next Div.istofl Bench. 

Member () 	 Vice-Chairman, 



r—j1.— ç Ot 

- 

	

28 • 2.07 	Let. the case be posted oirt 16.3 07 

	

C 	 L 

	

a r 	 Member 	 V1ce-Chairman 

pg 

	

1663.2007 	post on 24.2007 

- 	 Heznber~ 	 V1cG -Chairman 
• 	 . 	 bb 

2 4 2007 . . 	 post before the next D.v.i.sjon 
iench. 

i 

- I  

Vice -Chairmar 
bb 	 . 

:.'• 	\..... 	
C 	

0b.08 	. °ThIs 	maffer 	stands 	djàued 

., .21 .05.2008 for heang. 	. 

:.di. 

-•-- 

9 S 	 (Khushiram) 
Member (A) 

/bb/ 
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21.05.2008 	Mrs U .Dnit lrM Ad v, 

prayer rn behalf of Owe Csl tr 

the Applicant s*kng Pdjnirrivmnnt, ot lu 

hegrino of lhs case. 

Mr MU. Ahmc& tearnfct AddI. 
Standhig Cotnsd For the Unkn of Jndb, 
nndø,.rtakes 'o file his app'aranre rne.mo for 
the Fespondent In the rojr of the they. 

• 	y IL ; ii 
4eid -I-c' I)/Jee 4  

: 	i ,  appL 
f44.&(  

• 	 *t.4::.s oI-y 'J 4i LcI 
Q/4?f 471V 	Ctr--J 

• L4IW-J 4-r 

('8 

in the premise's, bearing of this rase 

k flxed W. 27,06.2008. 

Send cope of this order Vn each of 
the Applican1 and to all the Respnndents i n 

17 

the. addresses gve'n in the 0.4. Free' cnpies 
of this order he also !ianded over Lo the 
learned Co nsei Ibr the parties. 

(Ku uhirarn) 	(M,R. MORnI) 
Member (A) 	Vice-Chairman 

n km 

27.06:2008 	On the prayer of •tmd crcunsri 
Skc 	 appearingforbothparties, call this maderou 

07.08.O 	r hetring. 

(M. R. Mohintv) 
Vice- Churir&an 

07.08. 2008 	Mrs U.Dutta, Advocate is present 
representing. the Appiicant 	Mr 
M.U.Ahined, learned Addi Standing 
counsel is present representing the 

- 	Respondents. 
Call this matter on 12.09.2008. 

(M. R. Mohanly) 
Vice-Chairman 

pg 
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4o(c. 

12.092008 	On the prayer of Mr..Chanda, Iearnd 

cotthsel appearing for the Applicani: (made in 

presence of Mr. M. U. Ahrned, learned Addi. 

Standing Counsel appearing for the 

Respondents) this case stands adjourned to 

Ki1 

•- IQPJi (AJ3- .  

C2t 	
, tpj 

be taken up on 06.11.2008 for hearing. 

Au 
im 	Member(A) 	 Vice-Chairman 

01.12..2008 Mr.M.Chanda, learned counsel appearing 

for the,Applicant and Mr.M.U,AhmedL, learned 06. 11.2008. 	Oil the request of learned counsel 
Addi. Standix.g Counsel appearing for the 
appeanng for both the parties, calf this 
Union of India are present, 
matte' on 16t December, 2008 for heat-in 

1l this matter on Iq .1 . 200 for 

R.oan;at 
Member(A) 	Vice Chninan 

(M.R4aanty). 

lm 	 Vice- 3irman 
Im 

01.12.. 2008 Mr. M. Chanda, learned counsel appearing 

for the Applicant and Mr. M. U. Ahmed, learned 

Addi. Standing Counsel appearing for the 

Union of India are present. 

Call this matter on 16. 12.2008 for 

hearing 

(M. R. Mohanty) 
Vice-Chairman 

Im 

16.12.2(X)8 	this matter on 511  Janualy, 2009-  

(S.N Shu k14 W 
Member(A).. 	Vice Chairman 

Im 

Ca 

6-6—  

- 12-70 

u 

M4 

Tci9 
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O.A.ÔOofO5 
05.0 1.2009 	Mrs. U. L)uttá is present on behalf of 

the. Applicant. Mr. M. U. Ahmed, learned 
Add!. Standing Counsel is also present on 
behalf of the Respondents.. 

Call this matter on 09.02.2009 for 
hearing. 

(M.R.Mo 	ty) 
ViceChainnan 

liii 	 / 

..02.2009 	C&} this matter on 24.03.2009 for 
kL 	e 	 - 

- 	 bearing. 
(I/L 

2Ô! 	 (M.R. Mohany) 
- 	 Vice-Chairman 

	

- 	skm 

.:.2403.009 	Court work suspended due to sad 

demise of Honle Justice Guman Mal thdha 

• i ('IJL- (former Chief Justice of Gauhati High Court) 

and, accordingly, call this matter on 

30.04.2009 for heanng. 

\ 
Courffficer 

I 

/pb/ 

30.04.2009 

/bb/ 

Call this matter on 12.06.2009. 

(M.R.Mohanty) 
Vice-Chairman 

• 	 -,--• 	 - 	 rr 



O.A.60/05 	A H 

18.05.2009 	Heard Mr M.Chanda, larned 

counsel for the Applicani: Mr 
• 	 M.U.Ahmed, learned AddL Sthnding 

counsel for the Union of India. 

Hearing concluded. Order 

reserved. 

Z.Dayal) (N. (M.R.Mohanty) 
Member(A) 	 Vice-Chainnan 

/ 

. 	

pg 

ôrrd -Q/L 	a. 
A OrA 	/s 

k 	tt*f 

l'lt 

c 
1!PJC' 	•3qZ5 
d 

28.05.2009 	Judgment pronounced in, open 

court, kept in separate sheets. 

O.A. is disposed of in terms of the 

order passed separately. 

(N.9%yal) 	• 	( M.R.Mohanty) 
Member (A) 	 Vice-Chairmon 

/bb/ 

11 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 60 of 2006: 

Ic 
DATE OF DECISION: ?4 -05-2009. 

Sri K. K. Mandal & 4 others. 
............................................ . .Applicant/s 

Mr M. Chanda 
...................................... . .......................... Advocate for the 

Applicant/s 

-Versus - 

Union of India & Ors. 
.................................. ........................................... Respondent/s 

Mr M..U.Ahrned, Addi. C.G.S.0 
........................................Advocate for the 

Respondent/s 

CORAM 

THE HON'BLE MR MANORANJAN MOHANTY, WOE CHAIRMAN 

THE HON'BLE MR N.D. DAYAL, ADMINISTRATIVE MEMBER 

1. Whether reporters of local newspapers may be allowed to see 
the judgment? 

2; Whether to be referred to the Reporter or not? 	'Is/No 

3. Whether their Lordships wish to see the fair copy of the 
judgment? 	 Y,€' No 

Vice- Chairmari/ Member(A) 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHjTJ BENCH 

Original Application No. 60/2005  

Date of Order : This the 	Day of May, 2009. 

THE HON'BLE MR MANORANJj MOHANTY, VICE CHMRMAN 

THE HON'BLE MR N. D. DAYAL, ADMINISTRATIVE MEMBER 

 Shri KK.Mandaj 
Accountant 

 Shri D. Mazumdar, 
Accountant 

 Sh.ri A.K.Deka 
Accountant 

 Shri H.S.Thakur 
Accountant 

 Shri Biman Beharj Das 
Assistant Accounts Officer Applicants 

Applicant No.! to 4 are working as Accountant and the applicant No.5 
is working as Assistant Accounts Officer in the Canteen Stores 
Department, Govt. of India, Ministry of Defence, Narengi, Guwahati-
27. 

By Advocate Mr M. Chanda 

-Versus - 
I 

The Union of India 
represented by the Secretary to the 
Government of India 
Ministry of Defence, 
New Delhi- 110001. 

The Chairman 
Canteen Stores Department 
Ade1phi" 

113 Maharshi Karve Road, 
Mumbarj400 020. 

General Manager, 
Canteen Stores Department 
"Adeiphi" 
113 Maharshj Karve Road, 
Mumbari400 020. 

The Regional Manager, 
Canteen Stores Department, 

7 



Narengi, Guwahatj27. 

2 

The Secretary, 
Govt. of India 
Ministry of Finance, 
Department of Expenditure, 
New Delhi11000i 

Deputy General Manager (F&A) 
Canteen Stores Department, 
"Adeiphi" 
113 Maharshi Karve Road, 
Mumbarj400 020. 

By Mr MJJ.Ahmed, Addi. C.G.S.C. 

Respondents 

ORDER 

NWIN, 	JW19 ni 

The five Applicants in the O.A are seeking the following reliefs 

That the Hon'ble Tribunal be pleased to declare that 

applicants are entitled to benefits of the upgraded pay scale 

contained in the office memorandum dated 28.02.2003 

provided by the Govt. of India, Ministry of Finance to the 

employees belonging to the cadre of Accountant and 

Assistant Accounts Officer also applicable to the applicants 

working in the cadre of Accountant and Assistant Accounts 

Officer respectively in the CS]) with all consequential 

benefit. 

That the Hon'ble Tribunal be pleased to declare that the 

impugned order dated 19.08.2003 and 19.04.2004 are void 

ab initio. 
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(iii) That the Hon'ble Tribunal be pleased to direct the 

respondents to pay the scale of Rs.6500 10500/- to the 

applicants serving in the cadre of Accountant and further 

be pleased to pay the scale of Rs.745011500/ to the 

applicants serving in the cadre of Assistant Accounts 

Officer in the Canteen Store Department by thcing the pay 

in terms of the direction contained in the memorandum 

dated 28.2.2003. 

The Respondents have opposed the claim of the Applicants by 

their written statement to which a rejoinder has been filed by the 

applicants. 

We have heard Mr M.Chanda, learned counsel appearing for the 

Applicant and Mr M.U.Ahmed, learned Addl. Standing counsel 

appearing for the Respondents and perused the pleadings. At the outset 

it has been clarified that Applicant no.5 has since been expired which is 

also noted by the Tribunal as per order sheet dated 8.14.2005. However, 

the record does not reveal that legal representative were impleaded 

subsequently nor does there appear to be any correction in the cause 

title. Thus the O.A stands abated against applicant No.5 who was the 

only Assistant Accounts Officer. 

The learned counsel for the .  Applicants 1 to 4, who are 

Accountants in the CSD Narengi, Guwahati, has drawn attention to 

the statutory recruitment rules issued by the Ministry of Defence on 

3.3.1979 and placed at Annexure 1. It is seen that Accountants are in 

the pay scale of Rs.55009000/ and posts are filled up by promotion 
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from those holIing ministerial posts in the scale of.Rs.330560/ with 3 

years regular service subject to passing a departmental test, failing 

which by transfer on deputation of SAS Accountants or SAS passed 

clerks from any of the organized Accounts departments of the Govt. 

mentioned in the rules. Accountants are also feeder cadre for promotion 

as Assistant Accounts Officer in the pay scale of Rs.6500-10500/. It is 

pointed out that the qualifications prescribed are equivalent to those 

for appointment/promotion of SO/Jr.AOISAS. Accountants as Assistant 

Accounts Officers of the organized accounts cadre normally controlled 

by the AG, CGA and CGDA etc. 

5. 	By reference to AnnexureA2 it is stated that by this O.M dated 

28.2.03 the Govt. approval for grant of higher pay scale for the 

Accounts staff of the Railways on notional basis from 1.1.96 was 

extended to the corresponding posts in all the organized accounts 

cadres. Accordingly pay, scales were upgraded as under :- 

Designation Pay scale Existing Pay scale to be 
prior 	to pay scale extended notionally 
1.1.96 w.e.f. 1.1.1996 with 

actual payments being 
made prospectively 

(Rs.) 
Auditor 120030- 4000 100- 4500125-7000 
Accountant 156040 6000 

2040  
Sr.Auditor/Sr. 1400-40- 5000-150 5500- 17&9000 
Accountant 1600-50- 8000 

230060- 
2600  

Section 1640-60- 5500-175- 6500-200 10500/- 
Officer 2600-75- 9000/- 

2900  
Asstt.Audit 2000-60- 6500-200 - 7450-225-11500 
Officer/Asstt. 230075- 10500 
Accounts 3200 
Officer  

7 
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Thus the existing pay scale of Rs.5500-9000/- of Section Officer was 

raised to Rs.650010500/-. The learned counsel for the Applicants 

submits that although the applicants are Accomtants in the CSD they 

are in fact drawing the pay scale of Rs.5500-9000I- equivalent to 

Section Officers. This is justified by pointing to the recruitment rules 

whidh provide for the ministerial officials in the pay scale of Rs.330-

560/- (UDC) to be promoted as Accountants but subject to passing a 

departmental test which sets apart the post of Accountant in the CSD 

as of a higher level. 

6 	It is submitted that the applicants preferred a representtion for 

being accorded higher pay scaieofRs.650010500/- contending also that 

no distinction should be made betwen similar staff so as to deny the 

benefit to them. Our attention is drawn to the CSD letter of 19.8.2003 

wherein it was communicated in terms of clarification from Board of 

Canteen Stores, that the higher pay scale appeared to be applicable 

only to organized accounts services, that the A ccounts  cadre of CSD 

does appear to be similar to them and the pay scale of the Accountant is 

only Rs.4500-70001- there, whereas in the CSD the pay scale was 

already Rs.55009000/- .'Thus, if the O.M dated 28.2.03 is to be applied 

to CSI) it wouki result in reduction in the pay scale of Accountants. It is 

further brought to our notice that by a letter dated 4.3.03 the CGA 

while circulating the above O.M mentioned that the post of Junior 

Accounts Officer in Central Govt. Civil Accounts Service is equivalent 

to Section Officer. Again, by C&AG letter .  Of 28.4.04 the pay scale of 

Divisional AccountantslDivisional Accounts Officer were also raised in 

7 
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the Indian Audit and Accounts Department notionally from 1.1.96 as 

per O.M. dated 28.4.04 (Annexure9). The learned counsel for the 

Applicants submits that the applicants are equivalent to the Divisional 

Accounts Officer Grade-H whose pay scale has been raised to 6500-

10500/. It is argued that such communication would indicate that 

designations in the. Accounts cadre vary from department to 

department and the Accountants in CSD have to be considered at the 

higher level and entitled. to the pay scale of Rs.6500- 10500/-. No letter 

of 19.04.2004 is traceable on record. 

7. 	It is asserted that Annexure- 11 is particularly significant as it 

carries O.M. dated 8.8.03 whereby the pay scales of Asstt. Accountants 

and Assistant Accounts Officers in the department of Atomic Energy 

and its constituent units have been raised notionally from 1.1.96 in 

tune with O.M. dated 28.4.03, even though it is not an organized 

accounts cadre. It is seen from AnnexurelO that on 27.6.03 the Board 

of Canteen Service pointed out to the CSD that they needed to re 

examine the inapplicability of the higher pay scales to CSD personnel 

and send statement for taking up the matter for implementation in 

consultation with the Ministry of Defence. The Ministry of Defence 

drew up a draft memo for obtaining concurrence from the CDA(CSD) 

supporting the case of the applicants on various grounds. Noticeably 

the negative opinion of the BOCS was disagreed with therein and it 

was pointed out that in the department of Atomic Energy and 

department of Agriculture higher pay scales had been implemented for 

the Accounts staff. It was also noticed that the pay scale recommended 

7. 
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by the successive Central Pay Commissions had been adopted in the 

CSD and therefore, Government decision on further improvement of 

the same should not be denied to the CSD in the above situation. 

The Respondents by their written statement have disputed the 

applicants' claim and pointed out that there is no organized accounts 

cadre in the CSD and the recruitment rules cannot be said to be the 

same as those of the other departments. The O.M dated 28.2.03 was 

relevant to the CGDA, CGA, IA&AD, P&T and Railways and has not 

been extended to other accounts posts outside the organized accounts 

cadres. They have placed a comparative chart of posts in the organized 

accounts cadres and CSD which shows that the accountants in CSD 

had not only a higher pay scale then those in the organized accounts 

cadre prior to 1.1.96 but even as per existing pay scale it is emphasized 

that the accountant is a promotional post in the CSD and cannot be 

compared with those in the accounts cadre of the railways. The CSD 

follows an external accounting system whereas the Railways follow 

departmental accounting system. 

In the rejoinder ified by the applicant it is pointed out that the 

CSD has a different hierarchy of posts such as Accountant, Assistant 

Accounts Officer, Assistant General Manager(Accounts), Deputy 

General Manager (F&A) etc. like that of an organized cadre. The SAS 

Accountants or SAS Clerk take up appointment as Accountant in the 

CSD as per the recruitment rules and are therefore inter changeable. 

Since the Accountants in CSD have to pass a departmental test they 

are a cut above the Accountants in other departments and hence their 
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existing pay scales are higher and similar to Section Officer. The 

applicants have relied upon a judgment of the Principal Bench of this 

Tribunal in O.A.208/91 dated 24.2.2004 in which the facts were similar 

to some extent and which was upheld by the Hon'ble High Court of 

Delhi on 21.5.2005 and the apex Court on 29.7.2005 dismissed SLP 

No.69236925/2005. The paragraphs 3 and 4 of the judgment of the 

High Court throw light in the matter and it would be useful to 

reproduce the same : 

"Similarly, on 7th December, 1995, the BSF Pay and 
Accounts Division also taking into consideration the 
rejection by the Ministry of Finance disposed of the 
application of the respondent that it cannot be 
treated as an organized accounts service. On the 
basis of the aforesaid, it was contended before that 
the finding of the learned Tribunal in the impugned 
order is not as per the report of the Pay Commission 
and BSF and there was no cadre of the Accounts 
Officer in the BSF and the anomaly has come up in 
view of the resfructuring of the cadre. In our view 
the reliance by the petitioner on the letter dated 6th 

September, 1995 (supra) is misplaced. The point 
raised by the learned counsel for the petitioner was 
considered in depth by the. Tribunal and on the basis 
of the material before the Tribunal, the Tribunal gave 
the opinion that if certain scales were missing that 
will not take away the trail of the organized cadre. It 
was also considered that the method and manner of 
promotion has nothing to do with a cadre being 
organized or not. It it has other lails that it is a 
cadre comprising of reasonable number of persons, 
they have specific rules in this regard and there is no 
other factor which prompts one to conclude that it is 
an unorganized cadre. Relying upon the judgment of 
this Court in T.N.Natarajan and Ors. V. Union of 
India and Ors. in CWP 176/1979 decided on 3rd 

September, '1980 which also dealt with a similar 
controversy. It was held by the Tribunal by a 
reasoned order that the cadre of the respondent was 
an organized cadre. 

We find no infirmity with the impugned order. 
.No other point has been urged before us. We find no 
merit in the petition. Dismissed." 

/ 
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10. The learned counsel for the applicant has further taken us 

through a judgment passed by the Hon'ble Supreme Court on 6.5.04 in 

the case of State of Mizoram and another vs. Mizoram Engineering 

Service Association and another, (2004) .6 SCC 218 and pointed out the 

relevant portion contained in para 6 thèreofwhich is reproduced below 

"Great stress was laid on the fact that Engineering Service 
in the State was not an organized service and therefore, it 
did not have categorization by way of entrance -level and 
senior-level posts and for that reason the higher scale of 
Rs.5900-6700/- which was admissible for senior1evel posts 
could not be given in the Engineering Service. The main 
reason for dubbing Engineering service as an unorganized 
service in the State is absence of recruitment rules for the 
service. Who is responsible for not framing the recruitment 
rules ? Are the members of the Engineering service 
responsible fr. it? The answer is clearly "No". For failure 
of the State Government to frame recruitment rules and 
bring Engineering Service within the framework of 
organized service;  the engineers cannot be made to suffer. 
Apart from the reason of absence of recruitment rules for 
the Engineering Service, we see hardly any difference in 
organized and unorganized service so far as Government 
service is concerned. In Government service such a 
distinction does not appear to have any relevance. Civil 
Service is not trade unionism. We fail to appreciate what is 
sought to be conveyed by use of. the words"organized 
service" and "unorganized service". Nothing has been 
pointed out in this behalf. The argument is wholly 
misconceived. 

It is therefore contended that the Accounts cadre in' the CSD is in fact 

to be treated as an organized accounts cadre and the respondents, have 

taken a contrary stand without complying with the pending proposal to 

make out a case to be decided in consultation with Ministry of Defence. 

11. The learned counsel for the Respondents on the other hand has 

cited judgments of the Apex Court in the case of Union of India vs. 

/ 



10 	 O~ 
Dineshan K.K., (2008) 1 SCC 586 and the judgment in the case of 

Union of India & Ors. Vs. Hiramnoy Sen & others, (2008) 1 SCC 630 to 

contend that fixation of pay scales is an executive functions and in-

crease in pay scale of some posts would not by itself justifying 

corresponding increase in favour of the petitioner. Accordingly the 

Court should not ordinarily intervene in such matters which he in the 

domain of expert bodies with requisite specialized knowledge. We may 

also note that in terms of the judgments of the Apex Court in the case 

of Chief Administrator-cum-Joint Secretary to the Govt. of India & 

another vs. Dipak Chandra Das, (1999) 9 SCC 53 and in the case of 

Union of India and another vs. P.V.Hariharan & another, 1997 SCC 

(L&S) 838, it has been laid down that fixation of pay scales is not a 

matter which falls within the jurisdiction of the Tribunal. 

12. The case of the applicants herein rests priiiiarily upon the 

Accountants getting higher pay scale similar to Section Officers and 

their posts being comparable to the SAS Accounts, JAO and Divisional 

Accountant II they should not be discriminated against in the matter of 

grant of higher pay scale merely because they are stated to be not part 

of an organized accounts cadre particularly since the higher scale has 

been given to similar staff of the department of Atomic energy, who 

also do not belong to an organized accounts cadre. This issue regarding 

organized and un organized service has already been the subject 

matter of judginentreferred to by the applicants which appear to have 

upheld the case of the petitioners therein for higher pay scales on par 

with organized services on the basis of specific observations contained 

- 

/ 
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therein. However, we do find that Accountants in organized cadre get 

less pay. and the status. of Accountants in CSD is higher1  their being 

qualified by way of passing an examination as well. As such their 

similarity has been projected against higher posts than Accountants in 

the organized cadre in terms of the varkus comparisons highlighted in 

the O.A. In fact, the respondents had initiated reconsideration of the 

applicants' case and the matter appears to be stifi not closed. In our 

considered view the prayers of the applicants in this O.A merits serious 

consideration on the part of the respondents keeping the above 

observations and the line ,of arguments initiated by them already1  in 

view. It is ordered accordingly. Let a decision be taken and appropriate 

reasoned orders passed by the respondents in accordance with law 

within four months. No costs. 

(N.D.DAYAL) 
	

TORANJAN MOHANTY) 
ADMINISTRATIVE MEMBER 	VICE QHATRMAN 

I/pg/I 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

In the mailer of: - 
0. A. No. 60 of 2005 

Shri K.K. Mondal &Ois. 

Applicants. 

Union of India and Otheis. 
... Respondents. 

-AND- 
In the mailer of: - 
Submission of documents by the 
applicants. 

The humble applicants above named most humbly and respectfully beg to submit 
following documents: - 

	

1, 	O.M dated 28.02.2003 issued by the Govt. of India, Ministry of Finance. 

	

2. 	Judgment and order dated 06.05.2004 passed by the Hon'ble Suprenie 

Court in Civil Appeal No. 793 of 1998 (State of Mizoram -Vs- Mizoram 

Engineering Service Assodation & Ors.) 



-- y 	 ---- 	. 	ANLOORLEWL AK .- 	 A 	 - 

' 	 . 	 S 	•' 	 • 	 , 

---- 	 ALL IN?4A SERVICES LAWJOURNAL 	Vil-.--2003(2) 	 2003(2) ii 	 JOURNAL SECTION 	 41 
eXpditure foa 	 at an interval of 10 days and tosctthe 	 (5) ofArc1e 148oftheConsitution and afierconsultation with theComptrol(erandAuditor- total duration to forty days at OPb level The referral to the hospitals can be done by the 	 General ofindia in relaucn to persons serving in the Indian Audit and Accounts Derartti_cnt, A.M.A. after this duration only. 	 . 	

the President hereby makes the following les further to amend the Central Civil Services 

[42] 	CopyofO.M. No. 6/821E.ffl(J3)j'p/, dated2&2.2003, Government 	 (Pension) Rules, 1972, namely :- 
of India, MinistrY of Finance & C.A. 	 . 	, (I) These rules may be called the central Civil Senices (Pension) Amendment 

- 
Subject: 	Pay scales for the staff in the Organized Accounts Depart- 	 RIes ' 2002  

ments 	 (2) 	They shall come into force on the date of their publication in the Official 
The undersigned is directed to say that the Government had approved grar.t of higher 	 Gazette. (Published on 28.12.2002). 

scales for the Accounts staff of Railways on notional basis with effect from 1.1.1996 with 	 2. In the Central Civil Services (Pension) Rules, 1972, in Rule 37-A. 
actual payments being made prospectively. Keeping in view the fact that pay scales of 	 (a) 	after sub-rule (8), the following explanation shall be inseried, namely :- corresponding categories in various organized Accounts cadres have traditionally been on  
par, it has been decided that the dispensation approved in case of the Accounts staff of 	 EXPLANATION.-,.ThC amount of pens ion/family pension of the absorbed

employee on superannuation from Public Sector Undertaking1Autoionus Railways may be extended to the corresponding categories in all the organized Accounts 	
Body shall be calculated in the same way as would be the case with a Central cads. 	 ,. 	
Government servant, retiring on superannuation, on the same day"; 2. Pay scales of the following posts and theirequivalent posts in the organized Accounts 	 (h) 	alter sub-rule (II). the following shall he inserted, namely cadres existing in Various Ministries/Departments of the Government of India may accord- 	

- ingly be upgraded on notional basis with effect from 1.1.1996 with actual payments being 	 "(Il-A) A permanent Government servant absorbed in a Public Sector  
made from I 9.2.2003—the date on which this decision was approved by the Government— 	

S 	servant who has been confirmed in the Public Sector Undertakifig/Autonomous as under - 
	 Body subsequent to his absorption theja Pdyscatewbe 	 Retirement aftercompleting 1 Oyears ofqualifying sen ice with the Government extended notionall% 	 and the Autonomous Body/Public Sector Undertaking taken together, and he/ with effect from 	 she shall be eligible pro raw pensionary benefits on the basis of combined Designation 	- 	Pa) scale pnor 	Existing pay scale 	1 1 1995 with  

10 l. 	 qualifying service 1.l996 	 ' 	actual payments 	
(c) 'insüb-Ie (24)in Clusec), for the word "review" the word "confirmation" being made 	

' 	 shall be substituted.  
prosptively  

Rs. 	 Rs. 	 Rs. 	 [441. 	Cop) of 0 M No 4136002 P&PW (D) dated 31.1.2003,  
of India (Department of P. & P. W)..? Auditor! 	 1,200-30-1 	 G overnment 5600- 	4000-100 6 000 	4 500-125 7000 	 Sub/ect 	Clarjfication regarding date of admissibility for grat of COufltanL.___ 	 -__ 	----- - - - 	•-- 

1 Senior AuJiior/ 	 retirement benefits to Government employees permanent 400-40-1 600-50.. 	5 000-150 8 000  Suiior Aountan1 	2 	
5500-175 9,000 	 jr"j 	absorption in Public Sector Undertakings. 00-60-2 600 q 	 - 	

t3 The understed is dicted to refer to Minis of Fine (Departmt ofExpenditre) Section Officer 	1 640-60-2 600-75- i  5500-175 9000 	6500 200 10500 	 Office Memorandum No F. 24 (1 2)-EV/66 dated 16 6 1967 regarding grant of retirement 
benefits to Government servants seeking permanent absorption in Public Sector Undertaki.. -I 	 - 	

i 	 ings ete on or after 166 1967 In puuance of the Supreme Court Judgment in TS 
Atan1 	20-275 	6 	 JA5 soo 	 Thiri'engadam UboJ benefiof the 0 M dated 166 1 967we also extended to ple 
Offi/Assistant 1 	 3.200L '' - 	

16 6 1967 PSU tbsorbees vide this Departent sO M. No 4(6)185 P&PW (D) dated 
Accounts Offlcer' 	' 	

I99 	---- - 1. 	.. . 	 . •.- 	- 43 Insofarias pons serving in the Indian Audit and Accounts Department are 	
2 As per the orig nal o derissu v deO Mdated 166 1967 	w pension pro ra 	etcn 

I
concerned, these ord ft

sue aeronsultaon with the C & AG of India. payable in respect of service rendered under Government was disbursable only from the dat 43 Ono ap of N/6J/99p&pW(D) dated28.]2.2002, the Government servani would have normally superannuated had he continued in Govern' -. '. . 
Governinent of India, (Department of P. & P. w).;: ment service. Subsequently, Government modified theseorders vide BPE (now DPE) O.Ms., Subject Amendment to Rule 374 of CCS (Pension) Rules, 1972 dated 26.2.1969,26 4 1969 and 3 11970 and Ministry of Finance Department of Expendi ------------' 	 - 	 S 	

KF , U 	ture O.M. dated 19.6.1972. . . 	.. ........- .--.- - S 0 
4000—In exercise of thepowers conferreJ by the proviso to Article 309 and Clause (Ju!y-24) - 	 - 

	 (July-25) 
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(2004) 6 Supreme Court Cases 218 
(BEFORE BRIJESH KUMAR AND ARUN KIJMAR, JJ.) 

STATE OF MIZORAM AND ANOTHER 	 .. 	AppcllantS 

Versus 
MIZORAM ENGINEERING SERVICE ASSOCIATION 

• 	AND ANOTHER 	 .. Respondents. 

Civil Appeal No. 793 of 1998t, decided on May 6, 2004 
Service Law - Pay - Revision - Base year for determining - 

Mizoram Engineering Service - Revision of pay scales of Chief Engineer 
and AddL Chief Engineer - Recommendations of Fourth Central Pay 
Commission. accepted by State of Mizoram, taking 1983 as the base year - 
Central Civil Services (Revised Pay) Rules, 1986 and Amendment Rules, 
1987, made applicable to Mizoram, also taking 1983 as the base year - 
Further, the State Govt. itself linking pay revision of one Chief Engineer 
with the date of revision of pay scales as per recommendation of the Fourth 
Central Pay Commission - Held on facts, base year for the purpose of 
revision would he 1983 	 (Para 4) 

Service Law - Pay. - Revision - Discrimination - Mizorarn 
Engineering Service - Revision of pay scale of Chief Engineer - Revised 
pay_scale allowed to one Chief Engineer in tune with Fourth Central Pay 

[Commiisiiii1iéldwOtild show Govt.'s acceptance of recommendationsof the 
Commission - Thereafter discrimination between that individual Chief 
Engineer and his successors impermissible —Though sometimes special pay 
may be granted to an individual for special reasons such as special merit, 
expertise etc. which may not be a precedent for others but in absence 
thereof, held on facts, there was no justification for confining the higher 
scale to a particular individual and denying the same to others - 
Constitution of India, Arts. 16 &14 (Para 5) 

Service Law - Pay - Parity - Chief Engineer/Addl. Chief 
Engineer of Mizoram Engineering Service - Pay scale allowed by Govt. of 
india for seniorlevel posts in corresponding cadres cannot be denied to 
Chief Engineer/AddI Chief Engineers of the State Engineering Serb ice on 
ground that Engineering Service in the Statewas not an organised service 
merely because of absence of recruitment rules for the Service - Members 
of the Service bemg not responsible for not framing the rules, they cannot be 
made to suffer for failure-of the State to frame the rules —Constitution of 
India, Art. 309 	 ,— 	

(Para 6 1  
Service Law - Government service -- Absence of recruitment rules 

- Effect - Service cannot be termed as unorganised merely because of 
absence of recruitment rules for the Service when apart from that there is 
no other difference between the organised and unorganised service so far as 
govt. service is concerned - In govt. service such distinction does not have 
any relevance - Civil service is not trade unionism - Constitution of India, 
Art. 309 	 . 	 (Para 6) 

t From the Judgment and Order dated 28-2.1997 of the Gauhad High Court at Assam in WA No. 
347 of 1996 

STATE OF MIZORAM v. MIZORAM ENGG. SERVICE ASSN. (Arun Kumar, J.) 	219 

Service Law - Pay - Revision - Financial burden on State - 
for revised pay is found 

Contention regarding, has no relevance when claim 
(1ra 7) 

a a 	to be fully justified RPM/ATZi30092L 
Appeal dismissed 
Advocates who appeared in this case: 

L. Nageswara Rao, Additional Solicitor General (Ms Hemantika Wahi, Ms Sumita 
him) for the Appellants; Hazarika and Ms Archana Palkar Khopde. Advocates, with 

Harish N. Salve and Kailash Vasdev, Senior Advocates (P.  C. Prushi, S.K. Shandilya. 
them) for the Respondents: 

b Prateek Kumar and Ms \'.D. Khanna. Advocates, with 
b 	K.N. 

 Mlhusoodhana and R. Sathish. Advocates, for the InterveflorS. 
The Judgment of the Court was delivered by 

J.- This appeal is directed against the judgment dated ARUN KUMAR, 
28-2-1997 passed by 	- Division Bench of the Gauhati High Court. By the 

Bench dismissed the appeal against the impugned judgment the Division dated 17-5-1996 passed by the learned Single Judge. The learned herein C judgment Single Judge had allowed a writ petition filed by the respondent 
0.1201 1/3/87F.ESt dated 3-2-1989 whereby challenging Notification No. 

certain categories of engineers in the State Engineering Service had been 
by the State vide 

excluded for purposes of revision of pay scales accepted 
0.1201 l/3/87F.Est 	dated 	19-1-1989. 	The 	Mizorarn 

d 
Notification 	No. 

d 	Engineering Se rvice Association (respondent) has been demanding higher 
backgrOTifld5that1 0°5'  - pay 	á1dfdf its membe 	The 

known as the State of Mizoram was a district called Lushai Hills District 
Mizorarn was a Union 

within the State of Assarn. From 1971 to 1986 Areas ReorgaflisaUon Act, 1971. It attained 
Territory under the North-Eastern 

Statehood on 20-2-1987. In 1974 when the State was a Union Territory, to full 
e the Government of India constituted a Departmental Pay Committee of Mizorain on the e suggest scales of pay and allowances for employees 

employees vide Ministry of Home Affai rs 

,.- 
/ 

pattern of Central Government 
Letter No. 1.3.1973.MP dated 4-11-1974. On therecomrndfldaUol of the said 

India revised the scales of Departmental Pay Committee, the Government of 
for the employees of the State of Mizoram w.e.f. 1-1- pay and allowances 

1973. On a demand made by Superintending and Executive Engineers of the 
scales of pay with their respondent Association for equahsing their respective 

Public Works Department, the Government of counterparts in the Central 
India vide letter dated 16-10-1983 intimated to the Secretary to the Mizoram 

the sanction of. the Administration, Public Works Department conveying 
India for revision of pay scales of the engineers (Group 'A' President of in tune with the pay scales enjoyed by the engineers in CPWD. posts) g g  

2. 	The Government 	of India 	accepted 	the 	Fourth 	Central 	Pay 
of pay scales for Group A, B, C, D Commission Report regarding revision 

in 	the 	Central 	Civil 	Services 	w.e.f. 	1-1-1986. 	The 
and 	E 	posts 
recommendations of the Fourth Central Pay Commission accepted by the services in Mizoram 	—' 

h 

Government of India became applicable for the civil 
The Central Civil Services (Revised Pay) Rules, 1986 came into force 

h 	also. w.e.f. 1-1-1986 and they were made applicable to the employees forming part 
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f the civil services in Mizoram. Certain representations were made on behalf 

of employees for removal of anomalies resulting from the Fourth Central Pay 
Commission Report. In 1987 an Anomalies Committee was appointed to look a 
into the alleged anomalies and make suitable recommendations. The 
recommendations of the Anomalies Committee created further anonialics 
rather than resolving them. On 7-11-1988 another Anomalies Committee was 
appointed. The report of the Anomalies Committee was accepted by the 
Government of the State of Mizoram. Notification No. G.1201 l/3/87F.Est 
dated 19-1-1989, accepting the recommendations was issued. Soon thereafter b 
the State Government issued another notification dated 3-2-1989 (the 
impugned notification) to the effect that the scales of pay for Group A' 
officers as mentioned in para 28 of Schedule A and Schedule B did not 
include pay scales for MCS officersfMPS officers whose pay scales were 
governed by their respective service rules. The notification further excluded 
engineering officers of the rank of Executive Engineer and Superintending c 
Engineer from the benefits of the notification dated 19-1-1989. This 
notification was challenged by the respondent Association by filing a writ 
petition in the Gauhati High Court. In the writ petition the first prayer was 
with regard to quashing the notification dated 3-2-1989 which excluded the 
Executive Engineers and the Superintending Engineers from getting the 
benefit of revised pay scales under the notification of the State Government d 

-------datedl9-1-1989: The second prayer was with respeciiliChirEngineers 
and Additional Chief Engineers seeking directions that they should get the 
conversion scales of pay of Rs 5900-6700 and Rs 4500-5700 respectively 
instead of the revised scales of pay prescribed for them by the State 
Government. The scale of Rs 5900-6700 for the Chief Engineer and Rs 4500- 
5700 for Additional Chief Engineer demanded by the respondent Association e 
was as per the recommendations of the Fourth Central Pay Commission and 
was the same as was being allowed to incumbents holding equivalent posts in 
the Central Public Works Department. The learned Single Judge allowed the 
writ petition granting both the prayers of the writ petitioner. The appeal 
against the judgment of the learned Single Judge was dismissed by the 

• 	Division Bench. The present appeal is directed against the said judgment of f 
the Division Bench. 

3. We have heard the learned counsel for the parties at length. At the 
outset we may note that the learned counsel for the appellant has not 
seriously challenged the impugned judgment so far as it grants relief to the 
Executive Engineers and Superintending Engineers by quashing the 
notification dated 3-2-1989. The challenge in the appeal is mainly directed g 
against the scales of pay granted to the Chief Engineers and Additional Chief 
Engineers i.e. Rs 5900-6700 and Rs 4500-5700 respectively. In this 
connection the following points have been raised: 

I. The base year for purposes of revision of pay scales of Chief 
Engineer and Additional Chief Engineer should be taken as 1973 and not 
1983 even though the revision was being taken into consideration w.e.f. 

STATE OF MIZORAM v. MIZORAM ENGG. SERVICE ASSN. (Arii Kumar, J.) 221 

1-1-1986 as per the Fourth Central Pay Commission Report which had 
been accepted by the State Government. 

a 	2. In respect of Chief Engineer, the recommendation of tfig Pay 
Anomalies Committee which was accepted vide notification . dated 
19-1-1989 was to the effect that only the existing incumbent would get 
the scale of Rs 5900-6700 and future entrants would be entitled to pay 
scale of Rs 4500-5700 only. This scale is the scale for all heads of 
departments in the State of Mizoram while the scale of Rs 5900-6700 

b 	was for the next higher post. 
It was not disputed that the then incumbent of the post of Chief 

Engineer, namely, Mr Robula was given the scale of Rs 5900-6700. It 
was submitted that the said scale was specially allowed to him since he 
was holding the pot on 1-1-1986 i.e. the date from which the Fourth 
Central Pay Commission recommendations were made applicable. 

C Subsequent entrants to the service were not to be given that scale. (Per 
letter dated 13-1-1989 from Secretary. PWD to Director, Accounts and 
Treasury, Mizoram.) 

3. It was vehemently argued that scale of Rs 5900-6700 was being 
allowed by the Government of. india for senior-level posts in the 

d 	
corresponding cadres. Engineering Service in the State of Mizoram was 
not an organised service. There were no recruitment .rules-for_theser24ce.__. 
Therefore, there were no senior-level posts which would entitle the 
incumbents to get the grade of Rs 5900-6700. 
4. So far as the question as to which base year should be taken into 

consideration for purposes of revision of pay i.e. 1973 or 1983, we may recall 
e that Mizorarn became a Union Territory in the year 1973. The Government of 

India had accepted the fact that the persons employed in Engineering 
Services within the State of Mizoram should get pay scale at par with those 
working in the Central Public Works Department. This decision was also 
implemented. The scales of pay for engineers working in Mizoram State 
were revised w.e.f. 1973. The next crucial event in this connection is the 

' recommendations of the Fourth Central Pay Commission which were 
accepted by the State of Mizoram as well. These recommendations take 1983 
as the base year for the purpose of revision of pay scales. Apart from this the 
Central Civil Services (Revised Pay) Amendment Rules, 1987 also take the 
year 1983 as the base year. These Rules came into force on 1-1-1986. At that 
time Mizoram was a Union Territory. The Government of India accepted the 

g Rules. They were made applicable in Mizoram as well. The Schedule 
annexed to the Rules refers to present scales and revised scales of pay. The 
present scales mean the scales which were in force at that time. For the 
relevant category of posts the existing scale given in the Schedule is Rs 2250-
125/2-2750 and the revised pay scale is Rs 5900-200-6700. In this 
background there does not appear to be any good reason for taking 1973 as 

h the base year for the purposes of pay revision in Mizoram. No reason is 	" 
forthcoming. Mr L. Nageswara Rao, the learned Additional Solicitor General 



'. 	 . 

222 	 SUPREME COURT CASES 	 (2004) 6 SCC STATE OF MIZORAM v. MIZORAM ENGG. SERVICE ASSN. (Arun Kumar, J.) 	223 

appearing for the appellant relied on a notification dated 1-2-1989 to submit Commission was Rs 5900-6700 and was allowed to a Chief Engineer. The 
be 	to discriminate between siilarly State Government cannot 	permitted that it was the decision of the State Government to treat the year 1973 as the 

that has to be accepted. We are a 	 a placed individuals in this behalf between those holding the 	post at the ti&of 
base year for the purpose of pay revision and 
unable to accept this submission made on behalf of the appellants in view of Jii  on of pay scales and future incumbents of the post. The argument has 

the fact that recommendations of the Fourth Central Pay Commission have 
State Government. Additional factor which impels 

merit. 
, 2 

Great stress was laid on the fact that Engineering Service in the State been duly accepted by the 
to take this view is that the State Government itself accepted the scale of us was not an organised service and therefore, it did not have categonsation by 

Rs 5900-6700 and allowed the same to the then incumbent Mr Robula w.e.f. way of entrance-level and senior-level posts and for that reason the higher 
1-1-1986. The State linked up revision of pa' scale of Mr Robula with the b scale of Rs 5900-6700 which was admissible for senior-level posts could not 

for 	dubbing date of revision of pay scales as per recommendations of the Fourth Central 
different 	cannot be applied in case of other 

be 	given 	in 	the 	Engineering 	Service. The 	main 	reason 
Engineering Service as an unorganised service in the State is absence of Pay Commission. A 	reasoning 

officers in the service. In this connection it is also worth noting that in para 'I recruitment rules for the service. Who is responsible for not framing the 
Service responsible of the counter-affidavit filed on behalf of the State Government before the recruitment rules? Are the members of the Engineering 

learned Single Judge in response to the writ petition, it is admitted that the 
C 

for it? The answer is clearly "No". For failure of the State Government to 
the frameWork existing pay scale for the post of Chief Engineer was Rs 2250-2500 prior to 

Central Pay Commission. 
c frame recruitment rules and bring Engineering Service within 

cannot be made Co suffer. Apart from the enforcement of recommendations of the Fourth of organised service, the engineers 
This is also admitted that the conversion scales for the scale of Rs 2250-2500 reason of absence of recruitment rules for the Engineering Service, we see 

far as are Rs 5100-5700 and 5900-6700 as per the Fourth Pay Commission Report. hardly 	any 	difference in 	organised and unorganised service so 
distinction However, it is submitted that grade of Rs 5900-6700 was applicable only in 2overnment service is concerned. In government service such a 

- respect of organised medical, engineering and otherCentraL.sefl1ceS.aS.per 
In 	of d 	 d 

josm. -- loes not appear to have any relevance: Civil-service -is—not—Ir- 	rn 
is 	to be conveyed by use of the words specific recommendations of the Fourth Central Pay Commission. 	view 

this stand of the State Government it is difficult to accept that the Chief 
We fail to appreciate what 	sought 
"organised service" and "unorganised service". Nothinhji 	been pointed out 

Engineers will not be allowed the grade of Rs 5900-6700. in this behalf. The argument is wholly misconceived.// 

• 	 5. Coming to the argument that the scale of pay of Rs 5900-6700 was The learned counsel for the appellant also 	gue't if the scale of 

confined to only the then Chief Engineer Mr Robula and was not to be Rs 5900-6700 is to be allowed to the Chief Enginyers, the State Government 
allowed to future entrants in the service, we find no justificatiqn for this. The will have to allow the same scale to other head,of departments in the service 

the financial fact that the revised pay scale was being allowed to Mr Robula in tune with of the State Government which will be a heavy burden on 
the recommendations of the Fourth Central Pay Commission, shows that the 

duly 	the recommendations of the Fourth State Government had 	accepted 
resources of the State Government and for that reason we should restrict the 

for 	of Chief Engineer and Additional Chief Engineer to Rs 4500- scale 	post 
Central Pay Commission. Having done so, it cannot be permitted to 5700 and Rs 4 100-5300 respectively. In our view this is hardly any ground to 
discriminate between individuals and not allow the same to the rest. In this interfere with the decision of the High Court. it has been found that the claim 
context. the learned counsel for the appellant submitted that it is not unusual f 	 f of the respondents is fully justified by the facts on recrd. The Central 
that sometimes special pay is granted to an individual and the same does not . Government as well as the State Government accepted the recommendations 
become a precedent for others. As a proposition it may not be disputed. But of the Fourth Central Pay Commission and the scas 	 i! 	ailQwe4_toth 

there has to be special reason for this. In the facts of the present case we do members of the respondent Association are based on those recommenda...... 
not find any justification for confining the higher scale to a particular 8. Thus we do not find any merit in the present appeal. The impugned 
individual and deny the same to others. There may be special reasons, for judgment does not call for interference. The appeal is dismissed leaving the 
instance, special merit, expertise or the like, for giving special pay to a g 	 g parties to bear their respective costs. 
particular individual. In the present case no such reason is forthcoming. On 
the other hand the reason given is that since he was holding the post on 
1-1-1986, 	the date from which the Fo 	iCnrral Pay ComwI.siofl 
recommendations were given effect to, he was being allowed the higher pay / 
scale. This reason rather supports the case of the respondent. It shows an 
admission on the part of the appellant that the revised pay scales for the post h 	h 
of Chief Engineer as per the recommendations of the Fourth Central Pay I 
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IN THE CENTRAL ADMINISTRAVE TRIBUNAL 
GUWAHATI BENCH: GUWAHATJ 

O.A. No. 60 /2005 

Sti K.K. Mandal andOtheis, 
-Vs- 

Union of India & Ois. 

JJST OF DATES 
Applicant No. 1 to 4 are working in the cadre of Accountant in the pay scale 

of Rs. 5,500-175-9,000/- and the applicant No. 5 is working as Assistant Accounts 
Officer in the pay scale of Rs. 6500-200-10,500/- in the Canteen Store Department 
(for short CSD), Narangi,, Cuwahati. (Para- 4.3, pagc- 3 of OA) 

03.03.1979- 	Govt. of India, Ministry of Defence published "Canteen Store 
Department recruitment rule, 1979' prcscribing rccruitmcnt 
qualification for Accountant and Asstt Accounts Officer. 

(Anncxurc- 1, page- 18) 
29.09.1986- General Manager, Canteen Store Department issued service order 

No. 59/86 adopting recommendation of 4th Central Pay 
Conmiission. Similarly CSD also adopted the recommendation of 
the benefit of the 511  central pay Commission for its employees. 

(Annexure-12, page- 31) 

28.02.2003- 	Govt of India, Ministry of Finance issued Office Menioranduni,, 
extending benefit of upgradation of pay-scale of accounts 
employees, particularly in the cadre of Accountant/AAO of the 
organised cadre. 

In terms of the said O.M scale of pay of Accountant was 
revised from Rs. 5500-9000 to Rs.6500-10500 and the scale of pay of 
AAO was revised from Rs. 6500-10500 to Rs. 7450-11500. 

Aforesaid upgradation was effected on notional basis w.e.f. 
01.01.19% with actual payment being made w.c.f. 19.02.2003. 

(Annexure- 2, page- 20). 
04.03.2003- 	Asstt. Controller General of Accounts forwarded Ministry of 

Finance OM dated 28.02.03 to all the  Ministrics/depants 
(Annexuré- 8, page- 27) 

07.04.2003- 	Deputy General Manager (F&A) strongly recommended for 
extending upgradation of pay scales of Accountant/AAO of the 
CSD in terms of Ministry of Finance O.M dated28.02.2003. 

(Annexure- 4, page- 22) 
27.06.2003- 	Secretary, Board of Control Canteen Services (for short BOCCS), 

New Delhi intimated that pay scales as provided vide Ministry of 
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Finance O.M dated 28.02.03 appears to be applicable to the 
Organised Accounts Services. As such he rcquested (3D Head. 
Office to examine the case in detail and forward the case to the 
Secretariat. 	 (Axuiexure- 10, page-29) 

08.08.2003- 	Department of Atomic Energy extendedupgradation of pay scales 
to the Assistant Accountant, Assistant Accounts Officer in ten.us of 
the Ministry of Finances' O.M dated 28.02.2003. 

(Annexure- ii, page- 30) 

19.08.2003- 	General Manager, CSD inviting a reference of the letter dated 
07.04.03, it is informed that pay scales mentioned In the O.M dated 
28.02.2003 is applicable to the Organised Accounts Services like 
Railway Board Accounts Service, Postal Accounts Service etc. 

(Annexure- 7, page- 26) 
16.01.2004- 	Respondent No. 6 after receipt of the communication dated 

19.08. 03 strongly recommended the case of the applicants for grant 
of benefit of the upgraded pay scale contained in the O.M dated 
28.02.03 for the Accounts employees of the CD. 

(Annexure- 13, page- 35) 
24.02.2004- 	Principal Bench of this Hon'ble Tribunal in it's judgment and order 

dated 24.02.2004 in O.A. No. 208/1997 (Shri J.R. Chobcdar -Vs-
Union of India & Ors.) has elaborately dealt in regarding the 
parameters of "Organised Accounts cadre" and has held that the 
Accounts department in the Border Security- Force is an 
"Organised Accounts cadre". 

(Annexure- A, page- 7 of the rejoinder) 
26.03.2004- 	Applicant No. 5 submitted a representation addressed to the 

respondent No. 3 for extension of upgradation of pay scales in 
terms of the ON dated 28.02.2003. (Annexure- 3, page- 21) 

28.04.2004- 	Comptroller and Auditor General issued office memorandum 1  
extending benefit of upgradation of pay scales of Ministry of 
Finance O.M dated 28.02.03 to the Divisional Accountants! 
Divisional Accounts Officers. (Armexure- 9, page- 28) 

	

30.04.2004- 	Regional Manager, CSD, Guwahati forwarded representation 
dated 26.03.04 of the applicant No. 5 to the DGM (P&A), (3D, 
Mumbai. 	 (Anne,cure- 5, page- 23) 

	

10.09.2004- 	DGM (F&A), (3D, Mumbai intimated that no intimation has been. 
received regarding representation submitted by the cniployccs of 
the (3D, for providing benefit of O.M dated 28.02.2003. 

(Annexure- 6, page- 25) 
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15.09.2004- 	Respondent No. 3 vide his letter dated 15.09.2004 informed that 
upgradation of pay scales of Asstt. Accounts Offlccr and Accounts 
Officer in terms of Ministiy of Finance O.M dated 28.02.03 is 
applicable to the orgaxdzcd Accounts Cadres only and CSD does 
not have organized cadre. As such Ministry of Finance O.M dated 
28.02.03 is not applicable to the CSD. 

(Annexure- B of WS) 

	

25.01.2005- 	Hon'ble Delhi High Court vide its judgment and order dated 
25.01.2005 in W.P (C) No.20065-67/2004 upheld the judgment and 
order dated 24.02.2004 in O.A. No. 208/1997, which supports claim 
and contention raised by the applicants. 

• 	 (Annexure- B, page- 25 of the rejoindei) 

29.07.2005- Hon'ble Apex Court vide it's order dated 29.07.2005 in STY No. 6923-
• 	6925/2005 further uphcld the judgment dated 25.01.05 of the Hon'blc 

Delhi High Court in W.P (C) No. 20065-67. 
(A.nnexure- C, page- 31 of the rejoinder) 

The Accounts Department in the Central Stores Department is 
similarly situated and on the same analogy it is undoubtedly an 
"Organised Accounts Cadre". 

Applicants rely on the decision rendered by the Hon'ble Supreme Court in 
the case of State of Mizoram and another -Vs- Mizoram Engineering Services 
Association. Reported in (2004) 6 SCC 218. 

roCDc  c 
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'• 	CENTRAL MINTRATIVE TRIBUNAL 

aJWAHATIBENCH 

9ORIGIJ ApPLIcPrkcJ 
f1 •--- 

a Name of the Applicant. 
b Respondents _ Union of Irdia & Ors 	 - 
c. No. Of applicant:— 	 • 

2. Is the application in the proper forrn:—Ys/No. 
e Whether name & flesx'iption and address of. all the papers been 

furnished in cause title YES/SO. 
40 Has •the aplication been dOly signed and yrified: YES/NO. 
5.. Have the copies duly signed - YES/NO. 
6;1Have sufficient number of copies of the app.1cationbee.n filed:YES/i 

Whether all the arnexues parties are impleades :- LTES/NO. 
Whether Enflish translation ol decuinerits in the Language:YES/NO. 

• .9. Is the apllication Is in time : YES/NO. 
lO.Hs the Vaka1atnárrie7MEvD/of Appearnce/Authorisat ion filec1-..YES/1 ,,,T0. 
11.Is the apliat ion by IPO/BD/FOR Rs. 50/:. o '-t 	7-9 
12.Hs the appl±cation IS rnaitanable 	YES/NO. 
13.Has the irnugned order orignal dtly attes 4 ed beerc fild'E3/NO, 
14.Has the 1eih1e copies of the annexures culy attested fil 1/yES 
15Has the Index of decuments.been filed all available:_YES/O. 

• 16.Hes the required number of envoloped bering full address 
• 	of the respondents been filed :- YES/NC. 
17.Has the declaration as required by item 17 of the fDrrn:YESVNO. 
18.Whether the relief soght for arises out of the Single:.yS/No. 

• 19.Whether the interim relief is prayed for I :.—YES/NO. 
• 20.In case of condonation of dely is filed It it Supported:Y/NO. 

2.Whethe.this case can' be heard by SINGLE .SEN}{CfDIVISION BENCH. 
22.Any othr points  

• 23.esu1t of the scrutiny with initial âf the Scrutiny C1erk:[_-- : 

tJ 
• 	• 	.• 	 • 	 . 

j QkEICEB 	 çy'iJT 'RGISTBAR 



i. 
In the Central Administrative Tribunal, 

Guwahati. 

In the matter of 
O.A.No.Cbf 200 

, 8. V) ts- cu 
Applicant 

Vs. 

Union of india & ors. 
Respondents 

1, A. K. Chaudhuri AddI. Central Govt. Standing Counsel, Central 
Administrative Tribunal. Guwahati. hereby enter appearance on behalf of the 
Union of india & Respondents Nos. ..2j .4, -f in the above case. 

Given under my hand & seal on this the ~Skdayof 	 2003 

(A.K. Chaudhuri) 
Addi. C.G.S.C. 
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IN ThE CENTRAL ADMINTSTRATIVE TRIBUNAL 
GUWAHATJ BENCH: GUWAHATI 

O.A. No 	 /2004 

A '\'.. . 
Sri 4.4k13as and Others. 

vs.- 

Union of India & Ors. 

LiST OF DATES AND SYNOPSIS OF THE APPLiCATION 

x.3.1979 Statutoiy order issued by the Govt. of India prescribed, similar recuitment 

qualification for the post of accountant and AAO, in the CSD like the accounts 

jieeof original accounts cadre, also having similar scale of pay. 

28,02.2003 	Govt. of India. Ministry of Finance, vide O.M dated 28.02.2003 

extended the benefit of upgradation of pay-scale of accounts 

employees, particularly in the cadre of Accountant" AAO of the 

original cadre, in the manner, the benefil inilially provided to railway 

accounts employees, by the Govt. of India.. 

7.04.2001 19.08.2003, 27.06.2003 	Applicants working in CSD approached for 

extension of benefit of upgraded pay scale considered in OM dated 

28.02.2003. but General manager, vide letter dated 19.08.2003 

informed that classification have been revised, from BOCCS through 

letter dated 27.06.2003, wlerein, it is stated that benefit of upgraded 

pay scale contained in OM dated 28.02.2003, exclusively meant for 
cadre, 1though post 

accounts set up of CSD are equilavalent to the cadre of organized 

accounts cadre. 

S 



15.09.2004 	Lmpuied order dated 15.09.2004 issued by GM addressed to AGM 

denying the benefit of upgraded scale of pay to the applicants on 

interpretation of the OM dated 28.02.2003, holding that the OM 

• 

	

	exclusively meant for organized accounts care. However liberty is 

given to DGM lo refer the matter to CDA (CSD) if so desire. 

g.s:2003 	Govt. of india, also extended the benefit of upgraded pay scale 

continued in OM dated 28.02.2003 to the accdunts employees of 

the department and of a,omic energy i to a non •oed 

accounts cadre who are similarly situated like the applicants. 94 I_ 
PRAYER 

Under the facts and circumstances stated above, the applicant humbly prays that Your 

Lordships be pleased to admit this application, call for the records of the case and 

issue notice to the respondents to show cause as to why the relief(s) sought for in this 

application shall not be granted and on perusal of the records and after hearing the 

parties on the cause or causes that may be shown, be pleased to grant the following 

relief(s): 

That the Hon ' ble Tribunal be pleased to declare that applicants are entitled to 

benefits of the upgraded pay scale contained in the office memorandum dated 

28.02.2003 proided by the Govt. of India, Ministry of Finance to time err pioyees 

belonging to the cadre of Accountant and AssisLant AccounLs Officer, also appliQable 

to the applicants working in the cadre of Accountant and Assistant Accounts Officer 

respectively in the CSD with all consequential benefit. 

That the Honbie Tribunal be pleased to declare that the inpugned order dated 

19.08.2003 and 19.04.2004 arevoidabinitio. 
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3. 	That the 
Honbie Tiibunal be pleased to diict the respondents to pay the scale of 

Rs. 6500-10500 to the 
applicants serving in the cadre of Accountant and further 

be pleased to pay the scale of Rs. 7450-1 1500 to the applicants serving in the 

cadre of Assistant Accounts officer in the Caiiteen Store Department by fixing the 

pay in terms of the direction contained in the memorandum dated 28.02.2003 

4 	Costs of the application 

Mi 
	 5 	Any other relief(s) to which the applicant is entiiled as the Hori'ble Tiibumj may 

deem fit and proper. 

9. Interim order prayed for. 

Duthig pendencv of this application, the applicant prays for the following relief: - 

1. That the Hon' ble Tiibunal be pleased to observe that the pendancv of this 

Original Application shall not be a bar to grant the ilief to the applicants as prayed 
above. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GLIWAHATI 

AnAppllcation under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	 0. A. No 	 /2005 

Shri K.K. Mandal & Ors. 	 Applicant 
- Versus - 

Union of india & Others. 	 Respondents. 

INDEX 

SL. No. 	Annexure 	 Particulars 	 Page No. 
---- 	Application 	 1-17 
---- 	Verification 	 -18- 

1 	i_Copy of extract of recruitment qualification. 	19-20 

05, 	I 3 Copy otrepresentation dated 26.03.04. -22- 
06. 4 Copy of forwarding letter dated 07.04.03. 23- 
07. 5 Copy offorwardingietter dated 30.04.04. 24-25 
08. 6 Copy of reminder dated 10.09.04. -26- 
09. 7 i Copy of letter dated 19.08.03. -27- 
10. 8 Copy of O.M. dated 04.03.03. -28- 
Ii. 9 . Copy of the circular dated 28.04.04. -29- 
12. 10 Copy of letter dated 27.06.03. -30- 

1 I 	(.opyolu.M d1ated).Uc.L(JU3. 	 -31- 

12 	Copy of service order No. 59/86. 	 32-35 	$ 
13 	Copy of letter dated 16,01.04. 	 36-38 

Filed by 

Date 	 Advocate 
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IN THE CENTRAL AD?ViIMSTRATI\E TRIBUNAL 

GUWAR&TI BENCH: GTJWA}L&TI 

(An Application under Section 19 of the Administrative Thbunals Act 1985) 

0. A. No. 	 12005 

BETWEEN: 
1. 	Shri K.K. Mandal 

Accountant. 

Shri D. Mazurndar, 
Accountant. 

Shñ AK, Deka 
Accountant. 

ShiiH.S. Thakur. 
Accountant. 

Slui .Biman Behati Das. 
Assistant Accounts Officer. 	 •..Anpllcants. 

Applicant No. I to 4 are woiidng as Accountant and the applicant No. 5 is 

working as Assistant Accounts Officer in the Canteen Stores Department. Govt. 

of india Ministry of Defence ?  Narangi Guwahati-27. 

-AND- 

The Union of India, 
Represented bw the Secretary to the 
Government of India. 
Ministry of Defence, 
New,  Delhi- 110001. 

The Chairman ?  
Canteen Stores Department, 
Adelphi", 

113 Maharshi Karve Road, 
Mumbai- 400 020. 

General .Eanager, 
Canteen Stores Department 
"Adeiphi" 
Maharshi Karve Road. 
Mumhai- 400 020. 

The Rethonal Manager ?  

£ 
S 

	A 



Canteen Stores Department. 
Narenth. Guwahati-27. 
The Secretary 
Govt. of Indi& 
Ministry of Finance. 
Department of Expenditure. 
New Dethi 110001. 
Deputy General Manager (F& A) 
Canteen Stores Dcpartmcnt 
"Adelphi, 
119 Maharshi Karve Road, 
Mumbai- 400 020. 

Respondents. 

DETAILS OF THE APPTJCATTON 

Particulars of order(s) against which this application is made 

This application is made against the impugned letter dated 19.08.2003 as well as 

impugned letter dated 15 01  September 2004 issued by the General Manager 

Canteen Stare: Department, Mumbai and further praying for extension of the 

benefit of higher pay scales to the applicants in terms of Ministry of Finance O.M. 

dated 28.02.2003 v6th inimediate effect. 

Jurisdiction of the Tribunal 

The applicants declare that the subject matter of this application is well within the 

jurisdiction of this Hon'ble Tribunal, 

Limitation 

The applicants further declare that this application is filed within the limitation 

prescribed under section-21 of the Administrative Tribunals Act, 1985. 

Facts of the Case 

4.1 	That the applicants are citizens of lndia and as such they are entitled to all the 

rights, protections and privileges as guaranteed under the Constitution of India. 

4.2 That the applicants pray permission to move this application jointly in a single 

application under. Sec 4(5)(a) of the Central Administrative Tribunal (Procedure) 

Rules 1987 as the relief's sought for in this application by the applicants are 

/4 



common, therefore they pray for granting leave to approach the Honble Tiibunal 

by a common application. 

43 	That the applicant No. I to 4 are working in the cadre of Accountant in the pay 

scale of Rs. 5500-175-9000!- and the applicant No. 5 is working as Assistant 

Accounts Officer in the pay scale of Rs, 6500-200-10500i- in the Canteen Store 

Department, Narangi, Guwahati at present. 

4.4 	That it j:5 stated that the past of Accountant is treated as General Central Service 

Group B (Non-gazetted) cadre and the post of Assistant Accounts Officer treated 

as Genera! Central Ser\ice Group B cadre (Gazetted). As per notification issued 

by the Gazette of thdia on 3td March 1979 under Pail-il, Section 4 in th name 

and style of "Statutory Rules and Order issued by the Ministry of Defence, 

'wherein the 'requisite qualification has been prescribed for promotion to the cadre 

of Assistant Accounts Officer as follows:- 

Accountant with 5 years service rendered after appointment that too on a 

regular basis. 

It is relevant to mention here that the cadres of Assistant Accounts Officer 

are being filled up only by way of promotion form the, cadre of Accountant. 

Whereas requisite qualification for appointment/promotion to the cadre of 

Accountant are being shown as follows: 

"Person working in the Cantecn Stores Dcpartmcnt holding Ministrial 

posts in the scale of Rs. 330-5601- with 3 Nears regular service in the 

respective grades and in higher posts subject to passing of a departmental 

tests. Be it stated that departmental tests consists of 6 papers exclusively 



4 

on the Accounts mattel's which is comparable to Subordinate Accounts 

Service Examination. 

It is pertinent to mentioii here that for recruitment to the posts of 

Accountant there arc two methods, presciibed in the aforesaid statutory rule one 

by way of promotion and alternatively by transfer on deputation. For transfer on 

deputation the following c.onditi9n of eligibility has been laid down in the 

statutory rule. 

SAS Accountant or SAS passed Clerks from any of the organized 

Account department e.g. Indian Audits and Accounts Department, Indian 

Railway Accounts Department, Indian Defence Accounts Department, 

Indian Posts and Telegraphs, Finance and Accounts Department and 

Indian Civil Accounts departmnent'. 

Therefore it appears that the qualification prescribed either for recruitment 

of Accountant or for the purpose of promotion to the cadre of Assistant Accounts 

Officer in the Canteen Stores Department, Govt. of India, Ministry of Defence are 

equivalent to the qualification laid down for appointmentlPTOmotbomn of Section 

Officer/Junior Accounts Officer/S AS Accountant and Assistant Accounts Officer 

of' the organized Account cadre which are nominally under the administratiVe 

control of Accountant General of the respective state of the Indian Accounts and 

Audit Departnieflt, Controller General of Accounts (under the Mins itry of 

al of Defence Accounts (under the Ministry of Financc) and Controller Gener  

Defence), P&T and Railway Accounts set up. 

Copy of extract of recruitment qualification of the Accountant and Astt. 

Accounts Officer of the Canteen Stores Department is enclosed hereto for 

perusal of IIon'ble Tribunal as Annexurei. 
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4.5 	That the Govt. of India. Ministiy of Finance, Department of Expenditure vi.de 

Office Memorandum issued under letter No. E.6182/E.ffl (B)191 dated 28.02.2003 

whereby pay scales for the stafts, belonng to the oranizèd Accoints 

department have been upgraded on notional basis w.e.f. 01.01.96 with actual 

payments to be made from 19.02.2003 i.e. on which this decision was approved 

by the government. In the said O.M it is stated that the government have approved 

grant of higher scale for the accounts staff of Railways on notional basis w.e.f. 

01 .01:96 with actual payment be made respectively, keeping in view the fact that 

pay scales of coiresponding categories invaijous organized cadres in the case of 

the Accounts staff have traditionally been on par, therefore it has been decided 

that the dispensation approved in case of the Accounts staff of Railways, may be 

- extended to the conesponding categolies in all the organized Accounts cadre. It is 

further stated that pay scales of the post -  of Auditor/Accountant, Senior 

Auditor/Sr.Accountant. Section Officer and Asit Accounts Officer and their 

equivalent posts in the organized Account cadre existing in various Ministries! 

Departments of the Govt.. of India may accordingly he upgraded on notional basis 

w.e.f 01.01.96 with actual payments be made from 19.02.03 in terms of the 

aforesaid memorandum. In terms of the metnorandum' dated 28.02.2003 the 

existing scale of Rs.5500-9000. have been upgraded to the scale of Rs. 6500-

10,5000 for the cadre of Accountant and the existing scale of Rs. 6500-10500 

have been upgraded to the Rs. 1450-11500 for the offices holding the post of 

Assistant Accounts Officer. 

it is quite clear on a merei reading of the O.M dated 28.02.03 issued by the 

Govt. of India Ministry of Finance that the upgraded pay scales in fact initially 

approved by the Govt. of India for the Accounts Staff of Railways, thereafter on a 

- 
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further consideration of the matter by the Govt. of india decided to extend the 
benefit of upaded pay scales to the equivalent posts of the Accot5 Set up in 
the omafljzed ACcuni5 cadre under the Govt. of liidja. Therefore it apPears that 

the Govt. of India initially approved the lligller/upgraded pay scales to the 

Accounts staffs of Railways and thereafter the same was extended to the 

equivaknt posts of organized Accounts cadre. 

A copy of the order dated 28.02.03 is enc1osed herewith for perusal of 
Hon*ble Tijbunal as Annexu. 

4.6 	
That your applicants/some of the similarly situated employees of CSD Submitted 

representation for extension of the benefit of the higher re'ised pay 

SCales/upgfaded pay scales in terms of the direction contained in the O.M dated 

28.02.03. addressed to General Manager. Board of Administration CSD, Mumbaj 

Ott 16.03.2004 -which was fOrwarded to P&A Branch through DGM (F&A) vide 

letter No. dated 29.03.2004. again anQthèr 
represen1jon was 

submitted on 26.03.2004 for exie-usion of the benefit of 

upaded pay scales notionally w.e.f. 01.01.96. Subsequently reminder was 

submitted on 10.09.2004 but to no result. 

As for example copy, of the representation dated 26.03.04, and the 
forwarding letter dated 07.04.03 and 30.04.04 as well as reminder dated 
1009.04 are enclosed hereto for perusal of Hon'ble Tiibunal as 

and  6 respectively.  

4.7 	That it is stated the General Manager, Canteen Stores Department. Mumbai wrote 
- 	- a letter to DGM (F&A) bearing No. 3/11ers/A-2 (PFC)13476 dated 19"  August 

- 	2003. inviting a reference of the letter dated 07.0403. it is informed that 

claiificatjon have been received from BOCCS vide letter dated 27.06.03 with 



regard to applicability of pay scales mentioned in the O.M dated 28.02.03 to CSD 

personneL the relevant portion of the clarification are quoted hereunder: - 

It appears. it is applicable to Organised Accounts Service like Railway 

Board Accounts Service Postal Accounts Service etc only which have 

cadres similar to that of mentioned in the OM. 

The Accounts cadre of CSD (not specified in the CSD letter under 

reference) but does not appear to he similar to that of the other accounts 

services mentioned above. 

The pay scale of Accountant in respect of other accounts service, is Rs. 

45O0!. 7000 (after revision) whereas it is already Rs. 55009000i- in 

CSD. As it is unlikely the OM is made applicable partially, 

implementation of OM in CSD to result in reduction in pay scale of 

Accountants." 

It is quite clear from the clatification as stated above that the respondents 

have wrongh' interpreted the contents of the O.M dated 28.02.03 issued by the 

Govt. of India, Ministry of Finance. On a mere reading of the C).M dated 28.02.03 

it appears that Govt. of India initially approved the upgraded the pay scales for 

Accounts staffs of Railways and on a reconsideration the Govt. of India further 

agreed to extend the upgraded pay ,  scales to the equivalent posts in the organized 

Accounts cadre. therefore the said memorandum does not mean to say that the 

benefit of.  O.M dated 28'.02.03 is absolutely confined to the similar posts of 

Accounts cadre only in the organized Accounts cadre, it is abundantly clear that 

on a reconsideration of the matter. the Govt. of India has aeed to extend the 

benefit of upgraded scale to the equivalent posts of organized Accounts c.adre, the 

posts of Accountant as well as the posts of Assistant Accounts Officer of the 

Canteen Stores Department are also equivalent and at par in all respect with the 

posts of Accounts setup of the Railways as' well as of the organized Accounts 

jPVD. 



cadre of the Govt. of India, as such denial of the said benefit of upgraded pay 

• 	scales on the grounds contained in para (a) and (b) of the letter dated 19M8.2003 

are contrary to the letter and spirit of the O.M dated 28.02.2003. 

It is further submit -ted that the contentions of the respondents stated in para 

(c) of the letter dated 19.08.03 is also appears to the contrary to the factual 

position as well as contrary to the order dated 28.02.03. it is categorically 

submitted that the posts of Accountant of the Canteen Stores Department is 

equivalent to the posts of Section Officer of the organized Accounts cadre and 

also equivalent to the post of Junior Accounts Officer of the organized Accounts 

cadre, although the desinatjon Junior Accounts Officer of the organized 

Accounts cadre has not been specifically mentioned in the O.M dated 28.02.03. 

However it would be evident from the Office Memorandum issued by the 

Controller General of Accounts. Ministry of Finance bearing letter No. A-

60015/1/ 98/i-CGA (A)/N(-'TE,PTC/240 dated 4th March 2003, whereby the 

benefit of the upgraded pay seal es also extended to the junior Accounts Officer in 

Central ChI Accounts Service following a declaration that the posts of Junior 

Accounts Officer is equivalent to the posts of Section Officer. In the Canteen 

Stores Department the post of Accountant is equivalent to the posts of Section 

Officer as well as of Junior Accounts Officer of the Organized - Accounts cadre and 

recruitment qualification of the post of Accountant are similar to the posts of 

Section Officer, hcncc tho present applicants who are scr%;ingy as 

AccountantjAssjstant Accounts Officer are also entitled to the benefit of the 

upgraded pay scales, contained in the O.M dated 28.02.03. It is relevant to 

mention here that past of 440 of CSF) are equivalent to the post of 440 in any 

organized Accounts Cadre. 

1r 

- 



Copy of the letter dated 19.08.03 and O.M dated 04.03.03 are enclosed 

herewith for perusal of Honble Tribunal as Annexure- 7 and 8 
respectively. 

4.8 	That it is stated that even the recruitment qualification of the posts of Accountant 

as well as Assistant Accounts Officer of the Canteen Stores Department are 

similar to that of Accounts cadre in Railways as well as with the Section 

Officer/Junior Accounts of the organized Accounts cadre, there•tre denial of the 

benefit of upgraded pay scale to the applicantsis highly arbitrary, unfair and 

illegal. 

4.9 	That it is stated that the aforesaid benefit of higher upgraded pay scale was further 

extended to the Divisional Accountants and Divisional: Accounts Officer working 

under the administrative control of Indian Audit and Accounts department vide C 

& AG, [circular No. 26tNGE!2004] No. 341-NGE (App), 136-2003. dated 

28.04.2004, therefore it appears that the benefit of the upgraded pay scales which 

was initially granted to the staff of the Accounts sei Un of the Railways was 

further extended to the equivalent cadre in the organized Accounts cadre where 

posts are in the comparable Fvides, rank and status hence the contention of the 

respondents that the upgraded scale is absolutely conimed to the staff of 

organized Accounts cadre are totally wrong rather the af3resaid benefit of the 

upgraded pay scale were extended to the organized Accounts cadre by the Govt. 

of India, in view of the fact that the upgraded scale as initially granted 10 the 

staff of the Railway Accounts cadre. Therefore denial of the upgraded pay scale to 

the present applicants in terms of O.M dated 28.02.2003 is highly discriminatory 

and the such. action of the respondents in violation of Article 14 of the 

Constitution of India. 

11  Mo~~~~ 



Copy of the circular dated 28.04.2004 is enclosed herewith for perusal of 
Honble Tribunal as Annexure. 

4.10 That it is stated that the Govt. of India, Ministry of Defence, all along extended 

the benefit of resed pay scale to the Canteen Stores employees in tenns of the 

recommendation of the Pay Commissions constiluted by the Govt. of india at par 

with the relevant pay scales granted to the other Central Govt. organization 

following the recommendation of Ceniral Pay Commission. it would be evident 

from the serce order dated 29th September 1986 that the Additional Sccretaiy, 

Govt. of India. Ministry of Defence sanclioned relevant pay scales to the 

employees of the Canteen Stores Department in terms of the reconunendation of 

the 4th Central Pay Commission and parity of pay scales are always being 

maintained with the equivalent cadres with the other central Govt. establishments. 

In the said order dated 29.09. 196 in paragraph 14 it says that If any question 

arises relating to the interpretation with any of the prcn'isions of these Rules, it 

shall be referred to the Central Govt. for decision, similar clause also incorporated 

while pay scale of the Canteen Stores employees were revised by the Govt. of 

India pursuant to the recommendation of the 5' Central Pay CommissOn. The 

relevant portion of Clause 14 of the order dated 29.09.86 are quoted below: 

"14. Interpretation, - if any queson arises relating to the 

interpretation of any of the proiisions of these rules, it shall be 
referred to the Central Government for decision." 

It is quite clear from the above that if any confusion arises regarding 

extension of a particular pay scale or upgraded pay scales in any particular cadre 

in the Canteen Store Departnient the same ought to have been decided in 

consultation with the Central Government. therefore BOCCS cannot be authority 



\), 
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to determine or to take any decision regarding extension of a particular upgraded 

pay scale to a cadre like Accountant and Assistant Accounts Officer working in 

the Canteen Stores Department. 

of th—servic order dated / 	
perusal of Honh!e.. .Tti.bui,gLnd marked as flflur 

4.11 That it is stated that by the letter heating No. 95014/Q/Boccs dated 27.06.2003. 
Secretar.j of 130Ccs (Secretariat Board of Control Canteen Services) informed 

the Canteen Stores Department that the O.M dated 28.02.2003 is not applicable to 

the Accouniant cadre of CSD but the same is applicable to the Organized 

ACCOUES services like Railway Board Accounts Service, Postal Aeconts Service 
etc. only which have cadres similar to that of mentioned in theOM. It is further 

stared that Accounts cadre of CSD does appears to he similar to that of the other 

Accounts Srr.jcrs II is further stated in the letter daird 27.06.2003 that if the 

aforesaid O.M dated 28.02,03 is made applicable in that event there is a 

possibffltv of reduction in pay scales in the cadre of Accountants. However it is 

stated that the matter would be taken up with Ministry of Defencefor knowing its 

4 	 aPPlicability/seeking implementation by -weighi ng  the pros and cones of the OM 
under reference. 

On a mere reading of the letter dated 27.06.2003 it appears that BOCUs 

perhaps not aware of the existing pay scales of the cadre of Accountant or 

Assjstnai Accounts OJr working in the Canteen Stores Department under the 

Ministiy of Defence, h ore ]3OCCS has said that if the OM dated 28.02.03 is 

made applicable to the Accounts cadre of the CSD inthat event it may result in the 

reduction of pay scales as regard Accountants hence BOCCS is not inclined to 

extend the benefit of upgraded pay scales to the Accounts cadre in the CSD. It is 

(f' 
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pertinent to mention here that under any circumstances the upgraded pay scales 

contained in the O.M dated 28.02.03 if made applicable to the CSD employees 

that will never result any reduction of pay scales rather both the cadre of 

Accountant as well Assistant Accounts Officer will be benefited as because the 

1. existing scales of the Accountant as well as Assistant Accounts arc as follows: 

POST 	I PAY SCALE 	EXISTING PAY SCALE TO BE 
PRIOR TO SCALE (Rs.) EXTENJT)ED 
1/1/96 (Rs.) NATIONALLY 

WEF 111196 WITH 
ACTUAL 
PAYMENT BEING 
MADE 	W.E.F 
19/2103 

Accountant 1640-60-2600-75- 5500-175-9000 6500-200-10500 
2900  

Asstt Accounts 2000-60-2300-75- 6500-200- 7450-225-11500 

Officer 3200 10500  

Therefore it appears that BOCCS has never examined the circular dated 

28.0.03 issued by the Govt. of India Ministty of Finance for extending the 

benefits of the same to their Accounts employees and surprisingly this matter was 

never taken up by the BOCCS with the Ministiy of Defence as stated in the letter 

dated 27.06.2003. 

A copy of the letter-dated 27.06.03 is enclosed herewith for perusal of 

Hon?ble  Tribuni and marked as Annexre-1G. 

4.12 That it is stated that the Jappllcants came to learn from reliable source that the 

General Manager CSD vide is letter under reference no. 1Pers/A-2FC)/122 
dated 15.09.2004 addressed to DGM (F &A) inform that the benefit of OM dated 

28.02.2003 may not be extended to the accounts staff not belonging to any 

organized accounts cadre in future since CSD accounts staff does not belongs to 

organized accounts cadre. However liberty is given to DOM to refer the matter to 

CDA (CSD) for further clarification if so desired. However the applicant could 

not obtain a copy of,  the impugred letter dated 15.9.04 inspite of their best effbrt. 

SN 

I 

2 
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It is categorically submitted that the upgradation of pay scale granted by OM 

dated 2802.2003 in fact never meant for accounts staff of,  the organized accounts 

cadre. This is totally a wrong interpretation of the circular and this ground itself 

the impugned letter dated 15.9.2004 is liable to be set aside and quashed. The 

hon'ble Tribunal be pleased to direct the respondents to produce the impucd 

letter dated 15.09.2004 for perusal of the Hon'ble Court. 

4.13 That it is state that in the similar facts and circumstances stated above the benefit 

Df the upgraded pay scale have been granted to the Assistant Accountant and 

ssistant Accounts Officer working in the Department of the Atomic Energy and 

ts constituent units side office memorandum no. 11212003-SCS1442 dated 
8.8.2003. Be it stated that the accounts staff of atomic ener' does not belongs to 

organized accounts cadre but even then benefit was rightly extended to similarly 
situated accounts staff of atomic energy. 

A copy of the memorandum dated 8.8.2003 enclosed as Annexure-il. 

4.14 That it is stated that CSD always adopted the scale of pay of Govt. of India 

recommended from time to time by the Central pay commission, it would be 

edent from the service order no. 59/86 that the Dept. of CSD have adopted the 
cale of pay recommended by the 4th  CPC, similarly CSD also adopted the 
recommendation of the benefit of the 5dI  central pay Commission for its 

employees. Therefore there is no justification to deny the upgraded scale of pay to 

its accounts staff when the same was extended to other similarly situated accounts 

staff in other Central Govt. organization following the memorandum dated 

28.02.2003. Non payment of due pay scale, arising irreparable. loss to the 

applicants each and every month as such cause of action arises each and every 
month. 

A Copy of the service order no 59/86 is enclosed herewith as Annexure-
12. 

4.15 That it is stated that Respondent No. 6 after receipt of the communication dated 

19.08.03 (Annexure-7) \.Tote a, letter hearing No. 6/F&A/Co.ordtRP31*ACS- 
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CSD'54 dated 101.2004 addressed to DGM (P&A), whereby the said 

respondent No. 6 strongly recommended the case of the applicants for grant of 

benefit of the upgraded pay scale contained in the O.M dated 28.02.03 for the 

Accounts employees of the CSD. In paragraph 2 of the letter dated 16.01.04, it is 

categorically stated that the pay scales of corresponding categories of CSD 

Accounts staff are traditionally on par with the Accounts staff with other 

Ministries department the said statement is made by the Respondent No. 6 

against the contention raised by The General Manager in Para 2 (a), h) .& (c) of 

the letter dated 19.8.03. The respondent No. 6 specifically cited the O.M dated 

04.3.03 of the Ministr of Finance as well as Circular dated 03.04.03 of 'the 

department of Agriculture and O.M dated 08.08.03 of the Atomic Energy. It is 

specifically stated that the Accountant of CSD drawing the same scale of Section 

Officer. The respondent No. .6 while recommending the upgraded pay scale for 

CSD Accounts staff also prepared a draft memorandum but till date no final 

'decision is taken rather the respondents have issued impuied letter dated 

I .09.04 so far the applicant came to learn denying the beneft of upgraded pay 

scale. 

A copy of the letter dated 16.01.04 is annexed hereto for perusal of 

Honble Tribunal as Annexure-13. 

4.16 That this application is made bonafide and for the cause of justice. 

5. 	Grounds for relief(s) with legaL provisions. 

51 For thaL denial of Ihe benefit 	?ada1ioflpT scale contained in the 

c/"' 	Ministry of Finance OMd 28.O2.2QO1i the similarly situated accounts 

''' 	1 
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3.1 	For that, denial of the benefit of upgradation of pay scale contained in the 

Ministry of Finance OM dated 28.02.2003 to the similarly sitivated accounts 

employees of the  Central Govt. department ha'ing similar recruitment 

qualification hits article 14 of the constitutiOn of India. 

	

5,2 	For that, the contention of the respondents Department that the circular dated 

28.02.2003 is exclusively meant for accounts staffs belongs to organized accounts 

cadre is vague and misleading and a wrong interpretation of the said circular. 

	

5.3 	For that, the benefit of the upgraded pay scale have been ëtended to the accounts 

employees serving in several Central Govt. Department like Railways, P & T, 

Atomic Energy etc, and the otiginal circular was meant for only railway accounts 

employees and thereafter the benefit of the upgraded pay scale have been 

c.xtcndcd to the employees of the organized accounts cadre of the Central Govt. 

Department as such applicants being similarly situated having similar recruitment 

qualification entitle to the benefit of the upgraded pay,  scale contained in the 

riemorandum dated 28.02.2003. 

	

5.4 	For that, the pay scale of the Accounts employees of the CSD department all 

along granted at par with the accounts employees of the organized Accounts cadre 

and the qualification for the pot of Accountant and Assistant Accounts Officer 

are similar like that of accounts employees of organized accounts cadre, therefore 

denial of benefit of upgraded pay scale is highly arbitrary and unfair. 

	

5.5 	For that the decision of the respondents that in the event of extentiono pay scale 

contained in the GM dated 28.02.2003 would resull: in reduction of pay is false and 

misleading and contrary to the records and factual potion. 

A 



5.6 	For that the canteen store departmetft have all along adopted the scale of pay of 

Govt. of India for its employees as such denial of the benefit of the pay scale to 

accounts employees when the same is upgraded, particularly for accounts employees 

it would result hostile discrimination among the similarly situated employees 

6. 	Details of remedies exhausted. 

That the applicants state that they have exhausted all the remedies available to them 

and there is no other alternative and efficacious remedy than to file this application. 

. Matters not evious!y filed or pen(1ing with any other Court 

The applicant further declares that they did not previously filed any applicato; Writ 

Petition or Suit before any Court or any other authority or any other Bench of the 

Tribunal regarding the subject matter of this application nor any such application, 

Writ Petition or Suit is pending before any of them. 

8. Relief(s) soight for: 	 - 

Under the facts and circumstances stated above, the applicant humbly prays that Your 

Lordships be pleased to admit this application, call for the records of the case and 

issue notice to the respondents to show cause as to why the relief(s) sought for in this 

application shall not he grnted and on perusal of the records and after hearing the 

parties on the cause or causes that may be shown, be pleased to grant the following 

relief(s): 

8.1 That the Honble Tribunal be pleased to declare that applicants are entitled to 

benefits of the upgraded pay scale contained in the office memorandum dated 

2R.02.2003 provided by the Govt. of India, Ministry of Finance to the employees 

belonng to the cadre of Accountant and Assistant Accounts Officer, also applicable 



to the applicants working in the cadre of Accountant and Assistant Accounts Officer 

respectively in the CS]) with all consequential benefit. 

8.2 That the Hon'ble Tribunal be pleased to declare that the hnpued order dated 

19,08.2003 and 19.04.2004 are void ab initio. 

8.3 	That the Hon'blc Tribunal be pleased to direct the respondents to pay the scale of 

Rs. 6500-10500 to the applicants seniing in the cadre of Accountant and further 

be pleased to pay the scale of Rs. 7450-11500 to the applicants serving in the 

cadre of Assistant Accounts officer in the Canteen Store Department by fixing the 

pay in tenns of the direction contained in the memorandum dated 28.02.2003. 

8.4 	Costs of the application. 

Any other relief(s) to which the applicant is entitled as the Hon'hle Tribunal may 

deem fit and proper. 

Interim order prayed 1r. 

Dining pendency of this application, the applicant prays for the following relief: - 

9.1 	That the Hon'ble Tiihunal be pleased to observe that the pendancy,  of this 

Original Application shall not be a bar to grant the relief to the applicants as 

prayed above. 	- 

10............................................. 
This application is filed through Advocates. 

ii. Particulars of the I.1. 

I. P.O. No. 
Date of Issue 
Issued from 

iv) Payable at 

12. List of enclosures. 
As aiven in the index. 

- 
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i.  

VERIFICATION 

1, Shri B.B.Das, S.'o ShIi B.B.Das aged about 54 years. working in the CSD 

department one of the petitioner in the instant petition, duly authorized by the others to 

verify this affidavit, do hereby verify that the statcments made in Paragraph 1 to 4 and 6 

to 12 are true to m' know1ede and those made in Paraaraph 5 are true to mv legal advice 

and I have not suppressed any material fact. 

And I sign this verification on this the 	day of 	, 2005. 
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- . taut 	 7 	Ocneial Cntrnl l. 650-30-740-30- 	Selccli'u 	Not applicable 	Not applicable. 
•u 	 4unis 	 Scivice; 	 810-l!1t-35-880..h). 

	

to Uuion 	Qfl1cer 	 Group 11' 	1000-1U-40-I200. 

	

Scrvjc0 	•,. 	
Gazcucd. tiSS!O 	. 

Accountant 	21 	General Central Rs 500-20-700-El)- 	Scicc0, , i 	Not npplicnblc 	Not applicable. 
B Promo. 	 Service, 	 25-900. 
Id direct 	 Groupfl 

flc 	 Non- nt. 
Gazetted. 

9 	
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Promotion: 
Not applicable 	2 years 	By promotion 	 Accountants willi 5 years' Group . 13' I)I'C consist- Coiictihtntio 

service i11 t1w itrade ten- 	ing of the IohlOW;tm.. 	with thc Union 
dcrcd after a pp iii iii tent Chairman : 	 l'u hI ic Service 
thereto on a 	p.ular basis. Joint Sccy.(o), M in. of Commission clot 

L)ef. 	 necessary unks 
Members: 	. 	 it is intended to 
General Manager and relax at any 

Chairman/Deputy Ge- time provisions 

neral Mannger (Mm.) of the recruit-
and Vice Chairman, went rules. 
Hoard of Adin. 
Rep Army 
Rep Navy 
Rep Air Force 
l)FA(Q) 

Secretaiy, Board of con- U 	 . 	 trol, Canteen Services. 

. 	 Promotion: 
Not applIcable 	2 yeam 	By promotion, 	failing Persons working in tic canteen 	;rou1, '13' l)J'(' coilSist. Consultation 

which by (raiisfer on 	Stores Dcpartmcii holding 	lug of the following:— with the Union 
deputation. . 	 ministerial- pos17 iii the scale Chairman: 	 Public Service 

ofRs. 330-560 	Ii tarc' 1JOint Stev.() Mm. of Commission not 
regular Sersice i 'sit' its- 	PcI, 	 n'cessar-v unkc 
pective grade and p, hh' Members: 	 it is intended to 
posts subject to 	'.ing a General Manager and relax at 	any 

- 	 . 	 . 	 departmntab test. 	 Chairman/Deputy Ge- time ,rovisions / 	
- 	 neral Manager (Adm.) of the recruit- 

Transfer oJepuhti. is 	 and Vice Chairniati went rules. 
SAS Accouiita,ii' "r SAS 	floard of Aiim. 

passed clerks 	'iii any 	Rep Army 
of the organised "counts 	Rep Navy 
Departmcn 	IndianRep Air Force 
Audit and A ......oh  Dc- 	l)FA(Q) 
parlmcnt, Indi;ui Railway 	Secretary, Hoard of (Ion- 
Accounts Dcpai riI'iO, In- 	trol Canteen Services. 
dian Defcncc /. 	mIs Dc- 
partment, Indian 'ols and 
Telegraphs Iiiucc and 
Accounts L-iai I 	it and 
Indian 	Civil 	Accounts 
Department. 

(Period of deputation shall 
ordinarily not c :cccd 3 
years). 

[No. l)OCCS/(X)5891ItltQ/Can/344/D(MovJ 
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To 
The General Manager 	

•: : 

Board of Administration 	0 

Canteen Stores Department 	 • 0 	 • 

"ADELPHI" 119, M.. Road 
MUMBAI - 400 020 	(THROUGH PROPER CHANEL) 

: 	•j - .. 	. 

	

Sub PAY SCALE FOR STAFF 	 4 

D1ONclik1G TO ACCOU1TS 	4 

CApRF itc)ow PEPARTMENTH 

Reference OM No 'F110 J82I1rI1l(B)/91  dt 28 Feb2003 issued 
by Ministry of Finance and CoInpanytfffaus,I  Department of Expenditure (c1opy 
enclosed for ready reference) 	I 	 I 

	

- 	i 	1 	 : 	. 	 ... •'.? 
1 

2 	Out departmental post of Accountant/A3stt Accounts officer are at 
par with staff working in CDAIRAC/A.G's office and others Central 
Government Departments, my 4 pay please be fixed as per ibid 0Mw e f 1-1-96 

II • 	. 	• 	•: 	• 	 • 

Than kmg you 	
It 

11 Yours faithfully 	 ;• 

- 
S ftRI B.B. DAS,AAO 

Date 2M6r'04 	 I 	I 	I 	(FN-1651' 
I 	R.M(E) OP'ICE, 	• 	•. 

CSD, NARANGI 	 ' • 	0 	• 	I 	.:1ç 	! 	• 	: 	• 	- 	• 	I 	. 
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2 C) 03 

ccpunts' Departrent 
S . 

4ndividua1shave submitted app1iction for en-
xed:as.perOh FNo6/82/E-I1I(B)/91 dated 2.8/02/2003 

:n'c&company Affairs, Dept of Expenditure(EiII t 

—05 

5.4 

4J 

Mff C a n t e e n Stores Department is part or thn 
.Hence the amended pay scale are IPSO 	>1c 

4r4totheyem 	4 p1oyeesof SD C 
k 	 " S • 	• 	

D e s gn . 	 S  

~fj

AAO 
i N Chakrapan i 	 AAO 

AO 

	

)oseph 	AAO 
out ta 	AAO 

11, Kocieri 	AAO 

	

J 	AAO 
1917 	ShriNR Khohragade 	AAO 

i666Shr'iOinesh Idya 	Aectt 

	

B Parab 	Acctt 
18O7',Shri AC Sood 	Acctt 

Acctt. 
ilk 

Shr1NRArya 
4/;iS.  

d.4 tr MA ' 
MS 	 1 	s 	 I 

that their pay may be fi.<cd 3 F, r  r OM 

*athe earliest 
ii 

1' 	p4.t 

(K u I  

it 

	

'1', " 	 GM . r 	('3 

S
S..  

.......• 	 .,. .. 	. 	S  . 	 ... .. S  
I 	 IS 4.4 

::;.:,•.1O.,' 	:.: 	:. 	.S.: 	 .. 

5; 5,45 	 S  

0GM(P&) 
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3 	
a c,o Depot eov1e 
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i .  
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j 	
• I I 	F. 	

• 
- 	

I 	 I 
Regional Manager(East) ' 
NarangGuwaha CSQ HO Mumbai 

RME/PN.1651/EST/ f 	 ø Apr'04 
) 	 l 	

I 

, Sub PAY SCALE FOR STAFF ' 
.BELONG1NGTOAOLS 

II 	
I I• u application dated 26th March2004 submitted by PN1651, Shri BBDa' â QP1th1SOfflce L" forwarded herewith 	•. 

IIi Ii J i' 	'.1 q.fj11, ' 	•', l ,I I.. 	 I.  •..', 	

, alongwjth oenor dui'fMjms, of Fmaice & Company Affairs bearing NofE.Noi82/ 	 2 1 Feb'2O03 for llJ(Bygl dated  your necessary action 
 IiIIi1'II 	

I 	 ( I 	 I 

End Asabovc 	I 	
TV1NDKUMAR) 

It  

liii 	
I 

• 	 • 	

•• 	 .1 	 ' 	 .• 

• 	 • 	 • 	
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I 	
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1 11 1 1 	 I  
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- 	 • 	 It I .  

To 	
1 

The General Manager 'W 
BoardofMtninistratjon 
Canteen Stores Department 
"ADELPHI" 119, M.. Road 
MUMBAI - 400 020 	 (THROUGH PROPER CHANEL) 

4 	 - 	 - 

Sub: 3t PAYSCALE FOR STAFF 
BELONG1NGTOACCOUNTS 
CADRE TO OUR DEPARTMENT 

• 	 S  Reference-OMNo.'F.i4o..5/32IF.ffl(B)/91dt. 28 Feb'2003 issued 
by Ministry of Finance and Company Affiurs, Department of Expenditure (copy 
enclosed for rcady reference) 	

1 

2. 	Our departmental post of Accounts t/Mstt Accounts officer are at 
par with staff working in CDA/RAC/A.G's office and others Central 

• Government Departments, my pay please be fixed as per.ibid OM w.e.f. 1-1-96. 

Thanking you, 
Yours faithfully 

f1 

• SJJR.1 B.B. DA..S, Ai\O 
Date 26 Mar'04 	 'J 	(PN-1651) 

R. I1(E) OFF10E, 
CSLI*, ARANGI 

• 	

•: 	 • 

I 	- 

1 A 

S . 

'1 
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S .  

S .  .. 

• :... 

•4 	

.5 

2' 



lb 

CANTEEN STOKES DEPAR TMENT 
'ADELPHI'119MKROAD 

MUMBAJ-400 020. 

Ref Na. 61F&A/CoL01'd/RPS/ACSCSD/)7) 	Date \Os.(,2004 
• 	 REMINDER II 

Sub : APPLICABILITY OF REVISED PA Y SC4LES NOTIONALL V. 
W.E.P. 111196TO THE POST OF ACCOUNTANTS& ASSTT. 
A CCTTS. ( FFICERS OF CANTEEN STORES DEPT1 

49 • 	1?eference is.madeio our letter No. 61F&A/Co-ördJRPS1ACS-CSD154 dt. 
16 Jan'04 & subsequent re/i: hider No. 61F&A1Co-ord1RPS1A CS-CSD/289 dt. 
291.3104. 

2. 	No inthn.atiou has been received regardiizg action taken on the subject so 
mr. Renifiulers to tiiis effect have been receivedfi-om the following offlcers,. 

'Ilicii are fon i'ardcd herewith :- 

)l/VQ, P/ViVo. Naii:e 	
. Desi2natjOfl 

 1712 Sun 1) B Ka.dam A GM(A cc(s) 
 1278 Shri I? K i(Iietpal AA 0 
 1388 	. ShniNClia/crapaizi 

.1. 1432 Shii A K Joseph 
 1911 Suit. TLeë!aiizj,ia 
 1917 SIzuiNR Kizobragade . 

 1455 SlzniPYDJzole 
 1644 S/z niNMJco j:/ " 

 1666 ;SIiri Dines/i Idya 
 1795 Slid Al B. PA RA B 	

. Acctt. 
 1807 Shni A C'Szul • / 

 2064 Sun. NB Aiya 	• . 

13.. 2084 Smut. Asi:à1anna 
 2025 Su i t. MYMahajaii • 

 1957 Sl:niHS Thalcur • 

3., 	Decision taken mutay please be iizthnated on Top Priority. 

Eiicis: 15 	 • 
(KU 	D1I 

WGCDR 

0 	

• 	 M(F&A) 

I 

Lie 



GOVLRNMENT OF INDIA 
!'iiNiSYRY OF DEFENCE 

CA II TEEN S TORES DEPARTMENT 
ADELPHI 119 MKROAD. 

MUMBA! 400 020 

. 	

••i 

- 

10" j 	
: 	

/1 Aug 2003 

PAY SCALES FOR TPYE S TAFF B& ONGING TO THE / OPGAN/USED/CCOUNTS DEPARTMENT CLARIFICATION 
• 	 REGARDING APPLIcABILITy IN CSD..':! ;. 

.1 

Reference your letter No. 64/Coo,rJfAAQ dtd. 074)412003 oiwattiing 
i/nvith Ibe representation submitted by the Officers of F&A Branch as per 11sf attached. :, 

- 	••-•- 	----•" 
2. ,Y 	Please bo informed that clarification received from BOCCS vida letter datod 
27100103 willi icgaid to applicability of pay scales mentioned In the Ibid OM No 6i2tE, Ii! 
(8) 91 dtd 23102103 to CSD Personnel is reproduced below 

. 	

t 

P 	a) It appeai's, it is applicable to Organised Accounts Services like Railway 
13oard Accounts Service, Postal Accounts Ser'ice etc onlyl which, have 
cadres similar to that of mentioned in TheOM 

1 he Accounts cadre of CSD (not spec! fleJ In the CSD letter under reference) • but does not appear to be similar to that of the other accounts services nienhioid above. 

Tl;, pty c&e of Accounkn( in repef of other eccouni3 •ervico i3 R3. - 4500/- 7000/- (Rfter mvision) whereas if is already Rs. 5500/- 9000/- In CSD;:.. 
As ilis unlikely the OM is made applicable partially, Implementation of OM In 
CSL) to result in reduction in pay scale of Accountants I 

- 	• 	'I • 	. 	•;., 	.. 	•. 	. :. 	117 view-of 1/ia above,, the pay scales mentioned In the Ibid OM Is applicable 
Orçji;rii&- c1 Accounts Service like Re1M'ay Board Accounts service, Postal. Accounts 

-(c whi(J have cadres 	 • 

tIic1: 
 

(%V  
(ANI,IJVA KUJUR) '. 

FOR-GENERAL MANAGER 

All //\O. & Accountants 	For information 	. 
/)Cf lif iltaclied 	 S  

ct: 	 ce of RM(t/V) 	 Reference lelferNo. RMW/214170 dtd. 06105fl)3 
forwarding represents lion submitted by PN-

J 	1 24 Sun Sl Stat, MO 	 . 
'TIic Mc!ngor 
CSD lJjxif 	 dtd. 0810512003 forwarding represent at/on .' - 

submitted by PN-2052 Shn Prawn Se/Ian, Accif 
1 i M 'Ijei 	 - 	Reference repreentstion dId 15107103 
C;:o De?pot 	 J- submitted by PN 1312, ShrI SK Srlvastave, Ex-;'- 

ecurclercthad 	 Accountant  

!(t. 
. • 	- 	 - 	-. 	 — 
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New D c lhi ,  0% , MC1I 2003 
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1,11C Und clsl3ncd dircct 	o Iovard 	COpy  of Mjnj 	Of Fin4 	& 	* 

pany Aflju 	
of 	 s Ofl 	Mcmondum No6/8j11 rcLaraIflp grar  of hip 	pa scJes to tc Accunta nt5  

Sr. Accotiita 	J3r ACCS 
QtIicc($ and Asrn 

Ari5 Officers for rnfornj0 
nd flCCCSaI-). actie 	yu cnd 

1 Ii. l )0 51 01Jrj- Arcj 	ç O(riC(r In 	
1-..IL 

Se 

}ncl As above 

p 
N.Sã )

N 
 s sl Controller Gncr4ç lo. 	

. 	 : 0) A&t 
All / flL 	LPprnrnt 
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• 	() Ji.
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(Typed true copy) 	 ANNEXiJ1E- 9 
lL 

166 
C.&A.G., [CiT. No. 26/NGE/20041 No. 341-NGE (App.)/36-2003, dated 28-4-2004 

Upgradation of pay scales of Divisional 
4 
	 iifvjcionai Accounts Office 

Consequent on upgradafton of pay scales of various grades and their equivalent 

posts in the organized accounts cadres existing in various Ministdes/Departments of 

Goveniment of India vide Ministry of Finance and Company Affairs (Department of 

Expenditure) O.M. No. 6/82/E.11l 01301, dated 28-2-2003 (Si. No. 72 of Swamy's 

Annual, 2003), the Ministry of Finance (Department of Expenditure) in its D.O Letter 

No. 6 (82)-E.ffl (B)/91, dated 19-4-2004 has extended the provisions of the O.M, dated 

28-2-2003 to the cadre of Divisional Accounts under the administrative control of 

Indian Audit and Accounts Department notionally with effect from 1-1-1996. 

2. Accordingly, the pay scales of Divisional Accountants/Division Accounts 

Officers (except Senior Divisional Accounts Officers) working under the cadre 

control of various Accountants General (A&E) of this department are upgraded as 

below notionally with effect from 1-1-1996 with actual financial benefits being 

admissible from the date of issue of this order:- 

Pay scale to be 

Designation P 	centa e Pay scale pflOi to Existing extended 
stngtii'of 1-1-1996 pay scale notionally 	with 
cadre ieffect from 1-1- 

1996 with actual 
payment to 	be 

1 made 
prospectively 

thvisionai Rs Rs. 
Accountant 

35% 1400-40-1600-50- 5,000-150- 5,500-175-9.000 (Ordinary Grade) 600 8,000 

Divisional 	Accounts 25 0/,  1,640-60-2,600-75- 5,500-175- 6,500-200-10,500 Officer 
Grade II 2,900 9000 

Divisional 	Accounts 
25% 2,000-60-2,300-75-  6,500-200- Officer Grade I 3200 10,500 7.4-10-225- 1.500 

' 	 - 	/ 

Even after upgradation of pay scales, there will not be any change in the 
existing Group das&ffication in the Divisional Accountant's cadre. 

The notional pay fixation in the upgraded pay scales with effect from 1-1-1996 
.t,. I1 	made  _. j 	- ..... 	.0 rr' ID. .... .1 D. . D •l.. p. o 	c.. 	. 



c 	 - 	- --------- 	----- 	
)l G 	2 	

1 	 c 

- 	
•-'oi 	- 	( L, 	

D)1 
0 	IC " C I 

 

icvisiO 	C :tS SL 	
IS,U!' 	co:trc 	C I 1;;i: .j\u.. 	: 	•.\cc': 

tu 	:' 	 - 	j:::. 	C!S 	
:O!tY \\i 	 1- 	1 

Te u:rSi 	is 	: cd to sy th: t 	p3y sce ef Sci 	
2. AcorifllY. th': p:v SC2ICS •cf j- .:-:i Accc'nt: 	)i\ 

A:Lt Jfld cq.:3! 	•s 	0r'iycd \cce'S C( S W 	
Ac 	Occrs (cxcCP 	 1\ccfltS O1C 

d u flO' 	1 	\t it 	j 9 	i} 	J 	\orItngundLtcCdcL01)h 	os 	o 	_ ltGLnt 1\LJ 

pa\J ts br 	n 	'-o D 2 2003 	n c Depnnt s 0 M d' 	of ir s dPafl 	ir u)gdd s be 	' ioiJI' 	th ciicc' rorl 

2S 2 2003 (S' 'o 72 C ; 	I 	Pl Z' 2001) fl 	spcsitiO 	
I 1990 " uh 'cn a franc l bn9 bin 	,dsslhle from t dc 0 

however, 1iiniiedto the ps i the 	 i.e., 	issue ofthis order.—  

	

CGDA CGA, Lk & AD, P&T oud R:ihvvs and hotc. tcñded to 	

7MsT1 
,

It I'as come to InC notice 2r e t.pgr d py scJe "ase been aI1o' Q 	
I crCCflagC 	sc_ic prior Es ng 3) 	\VILh cfkct fornpay 

to the accoun personnl 	:soe rtes'1ik thSttC of 	
natlOfl 	sr th 	. o -t-1996 	aIc 	i.-I996 %%th aC'3I 

	

Tubrcu1oSS ad A1ied Disas,CPD and bSNLL\\lthOUt  the 	
° C 

	

ppro'a1 ofMjnis.ofiuce 	'- 	 ' 	

pmspccllvcIY 

. 	.- 	 . . 	 _____ 	- 	- 	- 	 . 

	

While necss3ry 2COfl to rectify the si ton in these Depart- 	• 	 . 	. 	. 

	

\ 
n)cntsJOrg3nizations is being initiated separately, the followir. d i- 	

D° 	 1,4OO-1.6OO- 

	

: 	
arc beig reiteted so s to prevcn: recuer.ce ofiong extcnsion 	

ACCOUfltM 	 502,30O6 	5.000 

	

. 	of hieher pay scaks to the account Staff in 	OthC 	
Gdc) 	35% _.600 	b.O 	5,507$-9.000 

	

. : 	mcrVOrganatiOfl of Gvement of Tdi 	• 	
DlvlS;Lfl3l 

	

: 	• 	. (a)  Gnt of hieher pay scak;on oonaI h2sisfrom 1-11996 	 - 	____ 	- 	., -g  • 

	

vth actual p2ylneflt being nde ..proSpc:tiVCl\ from 	 . 	. 	 . 

19 2-2003 '9 tJ_ accounts qffvas lute"' tb past  

'1 e OrganfzdcO' Cadr_aI 'ri r 	pcnSiOfl has -.- 
 

¶ Ot b.n ttended to zn A  cc'tii to 	'' bclorg1 & , to 0 	3 Even after upgradatiOfl of pay scales there win not be ary 

01 t1i 	
change . in the existing Group classification in the Divisional 

	

(b) The benefit of s Dcpa1mnt'S O.M. daed 28-2-2033 iny 	
Accountant's cadre. • 	• 	. . 	I  

not be exter.cd to the accos staff no belonging to aay •. 	
• • 4. The notional pay fation in th upgded pay SCaLeS With effect 

. . 	
Orgazed Acots cadres in future.. .; •:. •• • 	. • 	

. from 1-1-1996 shailbe made under the pmsionS ofCCS (Revised Pay) 
Ru 

4.1AJI 	
ks 1997 	, 
• - 	- 

166 	- 	 - 	
, 167  

C & A G [ Cir. 	26 NGEO ] No 34 1 NGE (App )136 2003 ' 	
G I Dept ofPcr & ded28 No297-Estt (Pay  10, 

- 	 daIed284-2004 	 - 	. 	 ' - 	 U 	
: 

7 	Rc'ision of rules reatulg to payment of Central S cretariat 

Upgradation of ia scales of Di isional 	 (Deputation on Tenure) AlLow ance (CDTA) to officers of Group 'A' 
AcCOUflt2tSID1yiSL0fl ACCOUflSO1fiCCS 	 Services on their appointment as Director In the Central

7.  Consequent on upgrad3tion ofpayca1es of vanous grades and thetr 	 , Secretariat under the Central Stalling Scheme - 

...: 

;:4J 	•:' 	 j, : 	 : 

	

Ii 	
• 	- 

- 	'-,...!:-- 	•-_ ., 	 i.:? :: .. 

an 
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I 	U1572 
Secretanat 	

0"  
BoQrd_Q( Control 	' 

	

• 	Canteen Servlces'..,. 
L-1 Block Roorn'No.15 

	

• ;'.y•. 	New DeLhj11OOOj. 
• 	. 	 . 	 1 , 	• 

c'5o14/QJr3occs 	.• . 	•. 

S t oros  I)c'ii Liuient 
' 	

' I 	 I" • 	., 
'Adulphil119 rvjj< Roid  

C) F PAY cCALrS FOR THE S 	 NGI NG TOThE 
MF F.' LILPJ3ILITY IN CSD 

: 1. 	R'feienc CSD Head QIfjce eter. No, 
03 Jui iL 00J 	 • 	. 	__ — -- — 

Ii 	pper 	CSD HO have. not• 
ii ./Nlinstiy of Finance OM No E No 6/82/E-III(B)/gj aed28jeb p OLi ly/in totahty as 	 4 	

I 	) 	
i 

appears it is applicableto 0 rganlsed4Accoun iSeryics;.iikeyt, 
Railway Board Accounts Service, PóstaI Pccoun1.s 'sepiè,t only kA 
which have cadres similar to that of mthtionéd'In the Ofrl. 

-: 

 (b) 	The Accou 	cadre o CSD (not specified in thCSD Jer.unde4 reference) not appear to.be:sjrnjlartthat . Of theotheraccoupt 
xt  

services Illentloned above 	
, 	 a 1 

a 	 • 	 , 	' 't • (c) 	The pay scale of Accountant.In respect of other. accàuts selcels • 	Rs. 'SOO/. 7000/-(after revision) whereas it is .a1readyiRs5500/c 9000/- in CSD. AS it Is unlikely the•.OM lspiade appIlcable;partiai(y implementation of OM in CSD to. result inreducUonInpay:caIeof 
Accountants 	 a - 	 4 	 a 	 •, 1 

3 	CSD HO aie, therefore, requested to examine the ease In detall,andZ) •. , forvard the case Lto this Sectt along with a.staternent;ofcase for.takingup same with MOD or knowing 	Its appucablilty/! se.ekln :imPIementatIobfi NIghing the pros and cone s of the OM under reference, 	 ra 

•1 	 • 

Sctit$in Officer 	•A 

• 	• • 	
.: 	•. 	•. II.yt 	•.• 

r 	iI 

	

Si 	I 	t 

	

• 	• 	: 

	

.:: 	•I''.• —. 	• 	 .I, 	
•. 	1•••1 	;..j. 

• 	•• 	•..•. 	
.: 	1.. 

I 	•• 	I'• 	1 	
'',iti • 	• 	• 	• 	 •:, I 	• 	 • 

• 	• 	
• .' 	I, 	 I •'' 	

• 	
• 	•i;i.if1 	•t: 

1 ••  
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CII4 Mjiij 
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• h1ugIIb3I 'IoU (Jul 
) 12I2U03 SCS/bti_- 	 I 	

- 	 ,. 	

Auçjut 9, 2003 
TICT 

 •• 1 -  
. 	, 	

.. •': • 	. 	• • 	•' 	. 	. •: 	• 	-•• 	• 	• 	
-. ••••:•• •. 	'':'.; Sucç I 	

and AsslLan( c 
.,. 'iø 	

t 	 . 
AccoirnWftQi flcgr sin' 	 or 	

./s. 
: 

• 	.•. .:.' Ihu utIw hj lld l tiii eciud to tc'fur o tthlitzy Of LInL1co Dcjariiuoiit of Exp, iidturo O.M. Ho.(1U21E.Ill(0)/g1 dalud 20.2.20U3 re iUICol1tgoIlccG(aL of Accou:s O.M. 
o.A.O01I11901f11F7 

CGP(A)tNGE1FTC!240 ditcd 4.3.2003 and to state that the iSsue rejaidin9 revision of pay scales of the 
csts 

of AsistanL_Accowitant iid AssaIltAccou1t5 Qjftcrjn thu Department of Atomic Energy -" and ; C ntitu. Units J 	iLhUIb Scctiou O!flcvrsIJu , iiorAvcounts OUicjtJ AiS1aI1tAUdjf 
jn the 1il Audit & Account5 Dcl tmcnVc(ril CRAccoiU SCiCQ was unde 	 L  qacur 	 It ll1S isoibc 	dccidQtl 'W' the ei 	McIll1)orforF;,i,e 	Atomic 	tiiiurgy 	COIIIIIIISSIOI1 	lflufuruiicu dated 22J.200 ) to__jTUUi scaas 01 pa of the osl.c of soislan 

VIOVIS 	 of Alogjii litierçjj :mndItiCmi1i(uç,11 OfllOtti.j bists wet 1119G 11Ui ctualpaylcntsljcnipi1iiJeIi 	1022003 

;-;;;; 
• 	Cs.icmicjoil 

buy 	.c,I. 1.1.199G 
wulls bcItioI 

j'ny'iiciiti 
n;adc - 	

.l!t.°J'!!!F'Y.tt1. 1. . 	Assfst;ij1 	IO.GUQ.15Z,tJU 	5U.I9cj 	JQJ 	200.000  - Acj4 
 2 	Aistaiut 	 QU.G0.flQ.15-u 	G500.200.10500 	fl5O.225. 1OO • I 	 _ 

__________ 15111 - 	IS 13J - 	- 
7 	II ui .I mld (II it 11w 	

hi 111C tcthed c.iIe of f(C. GOU 10500 shifl COII.JLUU to tie CIiiIied as *ion Cazc(ted. 

• 	'.:...: 	 . 	.. 

011iceron Sp:ciaI Duly (SCS) 
1 	I Icid'i of zll ContiIuetit Uiitt5 of DAlE. 
2 	CIiir( Contioller of Accounts DAC 	 - 

4 	 'ft 	I 	I 	 1 
3. 	Deputy Sucuefamy (Adiui.), DAE 	•. 	•• - 	./•• 	. 	• .• 	• 	

:, 'I 	Oputy Sccietauy (C idio)UAE . 	
I 

• 	
• 	: 

• 	..•.. 

I 	'!• 

	

• 	. 	i .•.,. 	. I 

4 .  I.. 
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Govermnt of Irdia 
tryof.  Defence 

% Canteejtores Department 

20 

r flZS 	 -v 

ft 020 4  
' 

• 

• Sevjc Regulations- Canteen Stores 

---•----------------------- 
------------------------ 59/0 

}1

oth Central Pay Commjssj0 - Pyrnent of 
of pay as a result of implementation 

GOVt.f India, Ministry of Finance Department 
New 1e1hj OM No.15(1)/Ic/86 dated 
86 containing instructions with regarc implemeflta .Ljon of the revised pay scales of 1 the Fourth 

Central Pay Corn ssio as well as Notjfjca iOflpublishcd 
vide the Gazette of India Extraordinary 

on the arne oduced. 	 subject are ' 1 epbClOW 
a Arme):urGs 'A' & *B to this Service Order. . 

i:.:.• 	I 

• .• 	•.•• 

Place: Bombay 	
) 

for enraj Manager Date. 	86 	
Canteen Stores Department • 	 • 	 • 

803 

istribi-Ition  

e2heSecy. BOCCS, N Delhi 	5 copies) 
• 	( 	") 'ALIJ,DCMS 	 2

( 2 ") 
( 2 U) IcA111jIAGMS 	
( 2 H) Al1;Depot I1anagers 

01  

 l 	 ( 4 I') A:x.igrs in . io 	 . 	
( 2 U) 

( 	 I') Branch 	5  (ç 	 (10 ") DAD) 	. 	
' II 	 ( 2 1)  • 

I 	( 2 ") csDiEmployeei Union,4 	
( 2 ") SD.Worker3 	
( 2 tI) 

i•,II 

- S - 

nexure 	gae 2'2L86D-ted 29 	Cr3 C9pyof.Govt.of India, Min.of Fin. Deptt.0f Expdr. OM .2il(i)Ic/86 Qatedjs86 

'Sub Fourth Central Pay CommjSslofl Payment of arrears 
Pay as a result of implementation of 

recomefl1ation5 of I. 

The u estRevised
rd IS  

iii1 Srj.ces  

•.• 

• 	 . . • 	
-- . .• - l-.---.•.••.- ............•-. 	-. 

V- 	• 	- 	.. 

djr(,cted to refer to the Central 
Pay) Rules 1986, PUbliShed vide 

Contd .2 
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(b) "re1evnt perjo" mon the period Comencjnc on the 1st day or  
lYoj:S 	1986 

	

i98 6 	nd ending with the 30th pteer  

	

.1 	
, 	

V 	
•V 	V 	••VV 	 V • 

•\V 	

. (* •_

c t Of RUles,_ The provjsjon of the 

	

$ 	
Pundmefltl RU1, 

the Cenra1 Cjjj Services 
(Rev1s10 

of 	Y)Rujes 1947 
the Central Civil Serrjces (ievjsed 

	

S 	

V 	

Rules, 1960, and Central Cjvjj Servjces(Revjd Py) Ru1es 1973 sh1j not, 	Ve s 
otherwise provided In these 

: rules\pP1Y to q8 Wherep13 regu1 	Under.these the extent they are lflCOflSjstent With these 
rules V • 	• 	 • 	

V '13, Power to re1_ 
Where the President is Stisf led that the Operation O 	
or ny of he provisj0 of these rules caus undue hardship in 

any prtjcuJr 033e, h may, by 

	

le 	
dispense With or 

re1x th 	
oC that to such CXtflt and subject 

to such cond 1ofls he may 
V 	 COnsider 	

for dealing 1th the case in a 
just 

i and equjt 	
mflner 

V 	 V 

	

Intcrprett1 	If riy c1ucj01 rjc 	roli 	to 
lflterpretaton of any O 

thu ))rovIcj01 or these rules, 
sh.j 

borferre t the CVt.rj 
Gver:)fl1et fDr 

decjj0  
Vt; 	

V 

	

V 	 . 	
THE FIRST 

( See Riile,3 	j) 
PART - 

Revised Scales for p03t3 
 CrVinC prec,et Scales 

	

GroP SD* , 1 C 1  &' 	ex 	Pcsts for which 

	

revised sc 	
r4otJted 

&& 	 V 
(. 

V  S.N. Po5 	
Presant 

V 	 ----. 

 

S V, • 	

. 	

) 	

. 	 ( 4 

-- 	- 	 - 	 - - - - 

-  
1 All 

posts carrying (a) 1GQ2 
 present 	 _ 

SPecified in 	
V Co1,.rj  

) 	 I 
V 	

V V 	V • 	 •' V•• 	• 	V)• f. 

'1V 	
•1VVVfVS, 	

V 

.5' 

.5 .  • 	
5J 	 V 'V 	 .5  • VV 	V 

Until the 
(b) c mp l o : O/ 	

concerned are 
) 	

brought Over on 
the regular Scale 

(a)  2)V212i 	
I  232 E 	after ttainlng V 	
I 	

tile prescribed 
G 	

age of recruitment 
r) 

940 

Vt: C"r_yir 

V SPOCified in  
T 5• 	CQjmn j• 

ct,f'' 	
• 	- 

(V 	•'Vt 	
:• 

• PV;; 	 t :;.. V .V
JI V 	 V 

V  

5 V  V 	S 

.1'.:. 	4 • '. :.; V 

() 	
I 
I (h)2C1.2

_ 4_23 7..12_955E1 41025  Er;...40r  
0 

I (c'  

(a)  200_.3V..212_4 
,EB-4_240 	

J 
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(4) 

1u post daryjng '(ii) 42 5-l5-56O...EB I SC81e3 
. 	 20..40 	. 

iS?ecifjed.jn 	(b) 425-lS-500-EB-j  l400- 4O-18QO...EB...5Q_ 
p1umn 3i 	 1c_c i,- 	2300 

.. .c.. 
20-700 

4 (a);.425-15....500_EB_j 
1 5560....20_700_ 
EB-25-800 	1400_ 40_1600_50_2300_ 

EB-60-2 600 

Al 
t •'-.. ,. 	1•I. 

. i .  

4 : 

.y 

• 5 60-20_640...E_ 
20-700_25_750 

I 
440-15-515_E3....I 

- 

. 15_560_20_700_I 
• EB-25-750 	1 1400_40_1600_50...2300 

47-15-53'0-EB.20 	EB-60-2600 
650-E13_25_750 I 
440-20-Soo. •EB-25- 
700-EB.25_75o 

(;:) 550-20-650_25 
8Co 	

Y• 

50-2O...6O_25_' 1600-3J-2300-Eg_60_ , 750 	 1 2600 
550-20_650_25...1 
7.)0 
550 - 25-750 

7tc- E 

500-2.75030 .164O_6O_2Qo751 900 	
2900 55C..2:)...t;so. 	c. 

750T3_3O.90 I 
550--23- 0, 

(a)  
30-9o'j 	I 

6')-.).  

8CO.1., 
;75: L:. 

W1)O.60...212O 

288o' 
r4• 	

. 	
. 	 I \ 3QO6023oo-E75 r 	 (b) 650-45- !GiQ-j 3200-1004500 II 	 . 	45-1 103-50_i 200 	 . 

	

• 	 (c.) 77 5-35--360-40 I 

() 840-40-1000EB4 2375753200 

(b) 840-40_1040 	3500 
C 
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/ 	
follows t e provisions of FR 31(a)' Itshouldbe 	

that th benefit of this 	le is'not 
'admissible 	

cses where a Government sent has 
elected the revjed Scale in respect of his Substantive / 	
pos but has rétjned the existing 'scale in respect of an Officiating pos, 

'Rule 8 	
Thj rule..prescrib 	the 'manner in which the 

Y r
rement in the new scale should be 	 The provisos to this rule are intended to oliminath the anomajje 'of junior Govrnmont 

	
ore Pay 

th 	their senior 	 servt drawing r 
by the operation of the subs ntiv0 par 

00
this iu and 'also taking Car,e of the GovcrnmeflL 5ents 
Who h lvdrawjng pay at the maximum of the existing Sc1e fore more 	

one yer as on 1.1.1986 and also Goverinient rvants who have been stagnating at the max!-
thdse 

of the existing Scale and are actually in receipt of Stagnj0 iicremQflt on ad hoc 
basis, 

to 14 - Tiese rules are Self_explanatory. 
 mo 

ri 

The Centrl Cvjl Sorjces (Revised Py) Rules, 1986 
have boc made to 	

rec.omIQndltto mad by the 
Fuutth Pay Cornmis50 w.it; respect to th Py SCales of 

IV 	

Group D, 	. '' a 	p 'D' 	
of the Government 

Even thgh he Comi 
Sj0 has suggo30 the 

revisj0 of 
Pay 	rQrn 1st 	

986, the Government has 
• 	decj 	o 	eff 	

:o such , recowIendtj 	from 
1st 	

1986 in cc 	to provide gret benefit 
to th 	

'vrnment Serrj5 in gener8.. hccorajngiy, 
the 

rui 	
given 	

:Js1.ctiv effect from 1st January 
1986. 	 t I:•j 	rt'jfj0d 	tp rot 	

being 
givefl to these 	les wi., n1": r 	

advex-sely any employee 
to wh 	

rule3 
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•' , PNGZACH/.I I ?d1 
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• 1' .; 	 GOVERNMENT OF INDIA 	: . ( ) j) • •. MINISTRY OF DEFENCE  
CAN LEEN SIOJtES DE1ARTMENT 

'ADELPffl' 119MKRO  , 	 IUIBAJ4oOo2O 

' 	
(I&A/Co 01/1ZPS/ACSCS1)J/ 	 Date \ Jan'2004. , , 

	

S 	•.•• 	, 	• 	

;.1' 'iy. -. 	. 
I 

.' Sub APPLJCABJLIJ'y OF REVISED PAY SCALES ; r 
r NOT1ONAL1 W E F I 1 96 TO THE POST OF 	 , 

ACCOUfTAN F AND ASST ACCOUNTS OFFICERS 
..QF CANTEENSrORESDEPTT 

youi• letter No 3'Teis/A-2/p1C/3476 dt. 9.8.03. 

In th connection the following comments with regaid to Pata 2 (a), (b) & () ol your Iettci undei i efei ence ai e offet ed as under - 

Tli contention of letter quoted at para 2(a) of BOCCS, New Delhi : 
ctwiot be agreed to as the pay scale of corresponding categories of.. 
Cl) Accnjji(s Stall ai e ti adiona]ly on par with the accounts staff 

M nitt ics/Dep 1L tqicnts  

'Ile s icis of BOCCS, Ncv, Delhi that the Accounts Cadi e of CSD 
ll)t 'IPCai to be similai to that othei s Accounts Services i e 

Posii1 Accounts etc is not collect In this connection 
pc .c dci Oi'! of Mm of Finance & Company Affaii s dt 4 3 r 	 0 	 . 	. 	

. o. Ag icuitni c Cu (It 3 4 Oi and Deptt of Atomic Energy Cucc Pie noi nuiduI1 dt 8.3. 

	

03 in which the action foi ujgiadation 	r 
(11 v,c(l pay Scales h i\( hccn tahcn by (lieu Depn tmcnts on the ' c)ncurFeles obtained from their Members of Finance only.; 

'( ilc ')I Aciint in in CSI) was applucablc i zght from the 
f twn ol I Iui u Pay Commission onwai ds at pa with 

1hei Mnutj /Deuji tmnents As such the opinion of BOCCS, 
Dclh un tins aspcct  

	

is also not agi ced to 	It is fin thci 
11"5izcd that ie pay scale quoted 
4 iCO-7000 is applicaiile to the post of SGC in this department ______r 

Further a: per (lie contcntio of Para (2) of OM No. A-60015/981MF-
CGA(A)/NGE/VLC/240 dt. 4.3.03(copy enclosed) issued by  
1 1 

i:;try oJ. Fui a nec & Company. Affairs, Dcptt Of Expeuduiture; New 
has 

c lii, uic iiOt of Jr.Accu(s Officei in the scale of Rs 5500-9000 
cn equah ti cated as Sc -'ion Officer in the said scale Likewise , 

the Department of Atomic Energy has also treated the post of their. 

	

Asstt. Accountant equivalcuit with the Section officer drawing the 	0 

SLl SCale 
 

contd 	2/- 



Accordiuily Draft I\iemorandum for obtaining concurrence 
C) (CSI)) is enclosed 	here)N, ith fur nunediate implirnentation. 

a 

Ii 0111 

N 
\ 

(KUK REDDY) 
WG. CDR. 
DGM (F&A) 

:2: 
..... 	 . 

. cii .  1cpi.. IccordingJy the post OfACCOUNTANT DRAWINGTJ-IE 
1/d X gC A 	fN 1flTS DFPAflTh1ENT NEEDS TO BE TREATED 
) j 

I 
 cLJA I 1 i -I 0 1 HE P08 1 OF SEC'I JON OFFR 

OM l)ea1flg no A/60015/1/98/MF_CGA(A)/NGE/FTC/240 '. 
( 	

tI) 	
(ii 003 i ,LIed by ACCA, Govt of India, Mm of Finince 	' ' Cl 3' CiCal oil the subject This OM was ssticd to 
:ii S/ Dciai tineuts foi tlieu needful action Based ou the ( N

I A e vcti 1 LI. tne !oIIo iic Dejai tnicnts have already upgi Lded the 
IZ.I i'Y 3c21e of theii Accounts staff  Ld' 1Thh/Accod1i{a1itIJ Accounts Officer and Asst Audit OfficeilAsst( ' 

of Autoiic Enci gy 
Otlice Mcrnoi apdni No. 1/2/2003-SCS/442 dt 8 8 03 is 

) 	? p 	'i1icnt oi /t gi i nititi e 
i 	(xiclai No Pi/AO/Co Oxd/1\JIsc/c01sp12001_2002134/43 

(f( 3 ' 03 endosed) 

e the pgadation of pa)scale of Accountants and AAO havcL \- 

	

cty bee i niplcrnentecl in the above Depai tinents after obtaining 	rP ciic'i cnce Oi the A i Membeis of FinanCe , the direction giveii by the 
'F * `! ,1 i 1 cC Ptlhflstry in theii Oi\'l i ef err ed to above snnultenously 1 equn es 
)L uii", cU by this Dcpai uncut also, taking into consideration the pay 

o then Acounts staff ( Accountant & AAOS) are equivalent' at i  p i 	ifli the p iy scale of cmi eponding categoiies 	In 	the othex r 	•U( ni s  
As such Ille cvisCtl p iy scale of these Categories should also 

uc !JspkicuEc; in thth Depu ii) obtaining the d u e COncui i ence 01 	I 

Ill 	 I 

view of the clear dii ection contained in Mm. of' Finance  
Colullmlily AfLuv OM dt 4 3 2003 circulated to all l\'I1nistries/Departmeiits 5  I  w.ui'drng our Depai tincul also, the action r egarding' grant'of 1 highei PaY' 
Sk to Accoui(iii & Asst Accounts Officers of CSD should: be 
Impiinented by obtaining conicur r ence of IFA/CDA (CSD) (i e Membei of 
Finance as far as CSD is concderned), as has been iniplimented by 'other 
iepartweu(s menl.zoned above , arid as such referring this matter to 

CCS, New Delhi is not required. 



/ 

.1 Uq 

RE ViSION OF PAY SCALES IN RESPECT OF 
ACCOUNfAN1sANDAssfr ACCOUNTS OFFICER 

IN THE DEPAR1 MENT OF 
CAN EENSFOp SDEPARTMENT(pOJ 

$ 
1 lie uiiderIgned In 	exerdse of power 	to refer to 	stry of Fun 

it 
icc, 	Dcpartujuij 	of Expenditure ' s 	OM 	No 	61821E-11(13)191 	dt.. 2 H7103 	ruid 	with 	Controller General 	of Accout 	OM NQ 	A- (001 'Ii I 98IMFCGA(A)fNGIp-f/240 dL 4/3/2003 and to state that the 

iLue rcurding revision of Pay SctIes of the post of AccountnL5 and . Artt. .Account3 Officer in the Dept of Canteeii Stores Departthent at 0 

pr with the Section Officers / Junior. Accoub Officers and A%tt Audit Offices/ Asstt. Accounts 1Officer 	t.pecUvdy was under examine in the J)cjn1rt111(tIt. . It has now been deddJ with the concurren 	of Member 	0, for Fivanc 	I.e. 	IF'AJCDA(CSD) 	under 	Note 	No •. 
....................1 	•. ... ......... 	to  upgrade the 	c1e 	of pay of the p0th of Accountan 	and

. 
 . 

Att. /ccounts Offlcers in thIs Dcptt as follows on. naona1 basis w.f. 
aUual pnj Inents being made from 1912103 

...................__.____-____.--__._______-.___•__•_-__.___-•_-___-__•-•. 	
0 	 0 I 	IAY SCALE, 

	
f 	EXISTING 	I PAY SCALETO BE PRJORR 10 	SCALE (Rs) 	EXTENDED, i/1f96(R) 	 . 	NATIONALLYWEF 

1/1/96 WITH 	
••0••,•0• 0 	 : 

I . 	 PAYMENT BEING 

1912103: 	0 16LO-60.26OQ779Qo 	5 00475-9OOü 	6502O105OO 0, 

) / 	:ont 	20O6 	)1fl7320g 	65002010500 	745221150 I $ 

2. 	I 	i 	d 	ri1ij 	thut' (he Post, .()f- Accountants  in the rised scale of 	0• R:. 6UU-1 050() 	lia1l continue to 	b 
00 

dnsifi 	n 

0 	
IGM (P&A) 

0 0 (eo) 
•. 	f\j 	(!\ (111111) 

0 
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/ GcJw:1:.;tj 	 / 
/ 	IN THE CENTRAL ADMINIS R Pin 	A L,\ 

GUWAHATI BENCH 

- Original Application No 60/205 

/ Sri KK Mandal & Ors. 	 . 	 .. . . Applicants 

- Versus - 

The Union of India & Ors. 	 Respondents. 

IN THE MAT!hR OF;. 

Written statement on behalf of the 

Respoi dents No. Ito 6. 

I, Shil D.S. Sharma, Regional Manager (East:), Canteen Store Department. 

'arengi; GuwahMi .- 27, do hereby, solenuily affinu and state as follows - 

That I am the Regi.on1. Manager (East, Canteen. Store Department, 

Narengi,. Guwahati - 27 and as such I am fully acquainted and well conversant 

with the facts and ditumstances of the case. I have gone through a copy of the 

• application and have understood the contents thereof. Save and except whatever 

is spcifica1ly admitted in this written statement and the other contentions and 

statements maybe deemed to have been denied. I am duly authorized to swear 

this written statement on behalf of all the respondents. 

That with regard to the statements made in paragraphs I to 4.3 of the 

application, the respondents have no coiuments to offer. 

That with regard to the statements made in paragraph 4.4 of the 

application, the respondents state that in Canteen Stores Department, 



.4.  

2 

Accountant Group 'B' - Non-Gazetted and is a promotional post from LTDC 

having 3 years xpexience and qualifying the Departmental test and there is no 

direct recruitment for the post of Accountant exists in respondent Department 

Also no "Organised Accounts Cdreil' exists in Canteen Storq Depathnent nor 

any authorization exists for the same. Whereas, whenever "Organised Accounts 

Cadres" exist, Accountants are directly recruited/promoted. Hence, qualifying 

prescribed for appointment/promotion of Section Officer/Junior Accounts 

Officer/SAS Accountant and Assistant Accounts Officer for the Organised 

Accounts Cadres cannot be coiripared with .that of incumbents of Canteen Store 

Department Whenever they are promoted, it is done after qualifying through 

SAS examination or CA/ICWA examination. 

at with regard to the staements made in paragraph 4.5 of the 

application the respondents state that Office Me 1morandum of Ministry of 

Finance & Company Aft airs (Gvt of India) Department of Ex;enditure (E-III-B 

Branch) F. No. 6/82/E-il(B)/9 dated 28.0Z2003 as quoted by the applicant is 

not applicable to thc Canteen Store Department because Canteen StoreS 

Department does not have "Organised Accounts Cadre". The dispensation of 

Office Memorandum dated 28.02.2003 was limited to the posts in. the 

"Organised Accounts Cadre" i.e. CGDA, CGA, IA&AD, P&T and Railways and 

has not been extended to any accounts post not belonging to one of the 

"Organised Accounts Cadres". As Canteen Store Department does not have 

"Organised Accounts Cadres" hence py scale in respect of AAOs/ Accountant, 

of CSD cannot be upgraded as per above mentined Office Memorandum. 

Respondents further beg to state that the Hon'ble TribunaL Murnbai Bench in the 

case of CSD Employees Union Vs. UOI (CSD) ruled that the Applicant has not 

.3. 



4 

v 
	 nA 

made out any case for judicial interference in the matter of upgradation of pay 

scale. 

That with regard to the statemnts made in paragraph 4.6 of the 

application, the Respondents state that the representation received from 

AAOs/Accountants through DGM(F&A) was replied wide out letter No. 

3/Pers/A-2(PFC)/122 dated 15th September, 2004 clarifying the position (copy / 
s/ endosed). In this connection Corifroiler of Defence Accounts (CSD)'s letter No. 

AT/6/Misc. dated 16.06.2004 is also relevant 

'Acopy of the letter dated 

annexed herewith and marked as ANNEXURE — _ cB 

That with regard to the statements made iii paragraph 4.7 of the 

application, the respondent state that the dispensation of the above Office 

v/TMem0du1m was limited to the post in the "Organised Accounts Cadre" only. 

However, further darification is again sought by Govt of India vide Ministry of 

Finance O.M. No. 8(1)-EW(B)/2004 dated.2004 dearly stating that the 

dispensation is limited to the pos± in the "Organised . Accounts Cadr& i.e., 

CGDA, CGA, IA&AD, P&T and Railways only. Hence, the seine is not — 
applicable to CSD. 	 .. 

A copy of the 4xdated 01.04.2004 is annexed 

herewith and marked as ANNEXURE — C. 

That with regard to .  the statements made in paragraph 4.8 of the 

application the Respondents state that in the Canteen Store Dapertinent the post 

of Accountant is a promotional post. and cannot be cpmpa . ed with Accounts 



Cadre in Railways. ln Canteen Store Department we follow only çommexial 

accounting system while Railways follow departmental accounting system like 

stores accounts, workshop accounts, Divisional accounts etr. while in CDA they 

have CDA(navy), Air force), (Factory), (CSD) and (DRDO) etc. In Railways, 

CDA& other organized cadre departments the Section Officer/JAO has to pass 

SAS Examination which is conducted by a common body whereas in the case of 

applicants they have to pass only departmental examination to know the basic 

accounting 

That with regard to the statements made in paragraph 4.9 of the 

application, the Respondents state that upgradation of pay scale was limited to 

Cadres of Divisional Accountants under the adrninisfrative control of Indian 

Audit and Accounts Department as per Cixtular No; C&AG (Cit No. 

26/NGE/2004) No. 341-NGE(App) 36-2003 dated 28.04.2004.Canteeii Store 

Department does not have similar Accounts Cadres, hence the revision of pay 

scale cannot be made applicable to the Accountants and AAOs of Canteen Store 

Department 

That with regard to the statements made in paragraph 4.10 of the 

application, the Respondents state that the Govenunent of India, Ministry of 

Finance Office Memorandum No. 8(1)-E-llI(B)/2004 dated 01.04.2004 is relevant 

on the subje± Organised Accounts Cadre does not exist in Canteen Store 

Department, hence, the case was not pursued further by the dpartrnent 

Paragraph2(b). of above Office Memorandum dated 28.02.2003 may not be 

extended to the accounts post not belonging to Organised Accounts Cadres. 
/ 

That with regard to the statements made in paragraph 4.11 of the 

application, the Respondents have no cminents to offer. 

'-9 

all 



IL That with regard to the statements made in paragraph 4.12 of the 

application, the Respondents state that the clarification was issued vide Office 

Memorandum dated 01.04.2004 in which it is dearly stated that grant of higher 

pay scales was limited to the posts on "Organised Accounts Cadres" and 

similar dispensation has not been extended to any accounts post not belonging 

to one of the "Organised Accounts Cadres. - 

12. That with regard to the statements made in paragiph 4.13 o& the 

application, the respondent state thatthe post df Assistant Accountants does not 

exist in Canteen Store Department in the absence of recruitment rules, the. 

Respondent are not in a position to offer any comments on the issue of 

Assistant Accounts Officer who have been given the benefit in the Department6 

of Atomic Energy. 

That with regard to the statements made in paragraph 4.14 of the 

application, the Respondents state.that the Canteen Store Department does not 

have "Organised Accounts Cadres" and dispensation of .Officie Memorandum 

dated 28.03.2003 was limIted to the Accounts Staff of Railways and the various 

Organised Acëounts Cadres who have been traditionally at par as the Railways. 

That with regard. to the, staterneiits made in paragraph 4.15 of the 

application, the respondents state that it is true that the Respondents have 

received the communication as stated in Annexure -7 of.the application and 

reply forthe some was also given vide our letter No. 3/Pers/A.-2(PFC)/122 

dated 15 September, 2004 (Annexure - D) clearly clarifying the Ministry of 

Finance Office Memorandum No. 8(1)E-ffl(B)/2004 dated 01.04.2004, wherein it 

is clearly stated that benefit of upgraded pay scale has been wrongly extended 

by some departments without the approval of Ministry of Finance and decisions 

- 	 4 



6 

have been reitarated so as to prevexit recurrence of wrong extension of higher 

pay scale to the accounts staff in any other Ministry/t)epartxnent/OrgaiiiZatiOfl 

of Government of India. AJIFAS were requestedto bring this to the notice of 

Administrative nistries/Dpartments for compliance. 

That with regard to the statements made in paragraph 4.16 of the 

application, the Respondents have no comments to offer. 

That with regard to the statements made in paragraph 5.1 of the 

application, the. Respondents state that all the Government employees are 

recruited with similar jualifications but it is the department in which they 

furtherance of their promotional etc. depends. Since Canteen Store Department 

does not have the "Oranised Accounts Cadres", it cannot be compared with the 

other Organizations having "Organised Accounts Cadres". 

That with regard to the statements made in paragraph 5.2 of the, 

application, the Rspo'ndents have no comments to offer. 

• 18. That with regard to the statements made in paragraph 5.3 of the 

application the Respondents state that even though recruitment qualification to 

any Central Government Department for Group 'C' post is common i.e. passing 

minimum Matric or SSC, but, furtherance of promotions etc to each 

Department/Ministry depending upon the concerned Depailment's 

Recruitment Rules. As such, in Canteen Store Department do not have 

"Organised Accounts Cadres"right from the entry. 

19. That with regard to the statements made in paragraph 5.4 of the 

application, the Respondent have stated that in the "Organised Accounts 

Cadres" entry to the post of Accountant is through Subordinate Accounts Service 



p 

7 
7 

Examination conducted by, the.. concerned Ministry through a common 

examination for all the Department in the Ministry. Whereas. in Canteen Store 

Department. Accountant is a promotional post. conducts only Departmental Test 

to know the lasics of accounting. As regards Assistant Accounts Officer is 

concerned the same is a promotional pos€ 

That with regard to the statements made in paragraph 5.5 of the 

application, the Respondents state that the comparative chart is enclosed in this 

regard, which is self explanatory. 

That with regard to the statements. made in paragraphs 5.6 to 6 to 9 of the 

application, the Respondents have no comments to offer. 

That in the facts stated above the applicant is not entitled to any relief 

sought for in the application and the same is liable to be dismissed with costs. 

¶ 
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VERIFICATlON 

( 

I, Shil D.S. Sharma, presently serving as Regional •Mnager, Canteen 

Store Department, NarengL Guwahati -27 being duly authorized and competent 

to sign this verification do hereby solemnly affirth and state that the statements 

made in paragraph V ...............................................of the 

written statement are true to the best of my knowledge and belief, those made in 

paragraphs..: ...............................................................beingrnafters 

of record are true to my information derived therefrom and the rest are my 

humble submission before this Hon'ble TribunaL I have not suppressed any 

material facts. . 

And I sign this verification on this the 7 day o A12005. 

(ft.SRARMA)' 
Region& M*oager (Eut 

DEPONENT 

I 

4 

- 	 I 
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/ 
1 ). Maharshi Karv Road s  MurnbQI - 400 020. 	'TZt' 119, 	tfi fT1, 	-400 020 

NO AT/C/MISC 	 DI, 16 6.04 

REFER NOTE ANTE 

Qomments of COA(CSD) are as under 

As per OM 0T.28.2.2003 the Govt.. has approved grant of htgher 
scales for the Accounts staff of Railways anditheI ,arious organised Accounts cadre who have beer traditionally at 1 pal with Railways The 
dispensation was limited to the post in the Organised Accounts 
Cadre only However further clarification Is again sought by Govt. Of 
: India Vide M.F.OM N0.8(1 )E-lll(B)I2Q04 DT0.1 .4.2OO4copy enclosed):, . 

.......clearly stating that the dispensation is limited to the post In the 
Cdres j eCGDACGAj & AD IP&T an 

• •. . •,  It is also stated that the OM 0T.28.2.2003 cannot be made 
appilcable parfially i.e. to particular category only.As the orders on 
the subject matter are clear 1hi office is of the view that the • 	, . . 	'representation of the AAOS/Accounthnts for applicabt for Revision 
of Pay Scales at par with officials of Accounts personnel of other 

0 	 / 	 t roit 4aLnot  of th 	 Indtorny anised Acc.gjlJacaciI. J 	iondj' 	It Is suggested' Fiit the matter regarding adoption of OM No 6/821E tll()I91 • 

	

	DT.20,2,2003 to upgrade the Scales of various., categories may ,be 	' taken up with Mm. Of Defence through BOCCS. 

ACC tci 
ljOfficoothecijA(cs) 

Ai  

vt 

I ' 
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LIUVittNMtN1O} INL)IA 

TT T.4fli 

MINISIRY OlUt!±NCE 

i 	raTg fi -i 
CANTEEN STORES DEPARTMENT 

T&rm: CANSINO 	
..: 	 "ADELPI-il" Ieex 011-82781/01185503 CASD IN 	 1 1 M.'dIARSIII KARVE ROAD, 

Telephor3es: 2203 7120/40142/80 	 . 	. 	 MUMBAI -400 020 

Ref. No: 3/PersiA .2(PFC)/)2.. 2- 	 J-' Spt,2004 

ICONFIDENTIAL,! 

LE.F ILl I 
	 TIONALLY 

inrøspeot 
wcp -ord/RPs/Acs- 

• 	•; 	 .. 	.: 

I 	

I 

2 	Assistant Accounts Officers ônd Acc(untants of CSD ôro asking 1  to 
upgrade their pay sc8/e 1 as per Mintstry of Finance & Company Affairs 
Department of Expnditur PM No. 6/82/EL 11 (B)/9 1 da fed 28/2103 (Copy 
enclosed), Clarification was sought from BOCS, New Delhi on the above 
subject. BOCCS vide letter dated 27106103, have sfcd thf the ibid OM is 
applicable to 'Organised Accounts Cadres only and ass, such Canteen Stores 
Dapatiment does not have 'Organised Accounts Cadres, hence the same is 
not applicable. The same has a/ready, been •cOnvye f 

3. 	In this connection, ;Ministry àfFihance. OM No. 8(i)-E-III(8)/2004 dated 
1.4.2004 (copy enclosed), on revisiàr. of pay sc&es of.:the. Accounts staff not 
belQnging to the 'OrgohisedAccou,(s Cadres' is relevnLH The extract of the 
said OM is reproduced below"- . . 

"The undersigned is dire ctéd to say that the jbay scale of Son/or.  
Auditors and P .quivelent posts in the 'Or.qahisecj Accounts 
Ca  ress Was upgraded on n ipIbaiwIth effect from 

	

• 	.; 	r. 	. '. 	. 1.1.1996 wIth;;actuaipaymerns:.oejna tria de from.19.022003,. 
vide this Depaitrnent s qM dated' '28 02 2903 Th,s 
dIspaUon's;. hoej':llmItcd tposs mi th 
ra1nIsed Accounts CdresI e CGDA CGA A&AD P&T and 
i/ways & ha 	beë?tén'ded,td jfräccit't ost noC.,. 
eIonqirjgnè of the OELaijised Accounts Cadr9$, It h aS 

77 , I '  

'/- 

AAQs'Accffs. forw 
CSD/771 dated 10 ......... ................ 

T{ftttt 	TT 	:t 	.... 	 .•,•7rn. 



	

; 	 t 

come to the notice that the upgraded pay sCales have been 
allowed to the accounts personnel in some institutes like the 
LPS Institute of Tuberculosis and AllIcd Dlseasés, CPWD and 

SNL Without,  the goroval of Minis trj of Ffne". 

4. 	While neceèsafy action to rectify the situation; in these Depatments' 
Organisations is being initiated Following decisions are being reiterated so 
as to pro vent recurrence of wrong extension of hlr pay scales to the 

0p4s staffi anypihór nisUv!Dprtrnentfqpan!sation of Go 
of India:- 

"(a) 	Grant of higher pay scales on notional basis from. 
1.1.1996 with• actual payment being made 
prospectively from 192.2003 to the acc' ounts staff 
was limited to the, pasts in the Organised 
Accounts Cadres and similar dispensation has not 
been extended to any Accounts post not 
belonging to one. of the Organised Accounts, 
Cadres. 

(b) 	The benefit of this Department's OM dated 
28/212003 may net be extended to the accounfs 
staff not belonging to any Organised Accounts 
Cadres in future. 

"All FAs are requested to bring this to the notice of 
A dminis tra tive MinistriaslDepartmerits for cornplianöe". 

5. 	In view of the position explained in Miriis(ry of Finance OM. No, 8(/)- -4 
E-11112004 dated 1,42004; as enumerated abàv, the dispensatIon of OM 
dated 281212003 waI(tnited tO the posts in the 'QrnanIsed4ccounts 
Cadres'J.e. CG,DA1  CGA, IA &AD, P&T arid Rai!ways and has not been 
extended to ame acoount6p9st not beIonging to one of the 'Organised 

çountsCaçjs As CSD, does ho.t have 'Ogenise.d AccoUnts Cadres', •1 
hence flier payscale in respect of AAO&/Accountaflts. of CSD can not be 
upgraded. 

Kindly refer to vour;letter No )/&/JCo-Ord/RPS/AcS-CSD/54 
dated 161h Jan'2004 whjcl 1  is, 	it , 	and contradIco,y to th' 
above fscts You rna' if so, desired reer the matter to the CDACSO,) 
and clear the position 1 to the 	cerned officiaIs who have represented, 
with inbmetion to this branch 	 I 

I 	.tt 	 I 	 I  
.- 

	

(liP 	 (S VDEVDHAR) 
A A 	 ASS T.GENERAL MANAGER (P) 

FOR 6ENERAL MANAGER 
Eric/As above 

Wil Cdr KUK Re ddy 	 _civi (e 	 k 
DGM(F&4).  

4fl 

I 
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M.F., O.M. No. 8 (l)-E.fII (B)/2004, dated l-4-2004 

Revision of pay scales of the Accounts Staff not belonging 
to the Organized Accounts cadres 

I! 

Swamysnews 	 23 	 June, 2004 

-' (By91,.dated28-2-2003-(SLNo72 of Swamy's Annuai 2003), the 
Ministiy of Finance (Department of Expenditure) in its D.O. LetterNo. 6 

111 (8)191, datedçl9-2004 has extended the provisions' of -4 	 the - 
t O..M.,thted 28-2-2003 to the cadre of Divisional Accountants under- the - 

administrative,'icontrol of:Indian Audit and Accounts Department 
notionally with effect from 14-1996. - 

2. Accordingly;  thè'jay scales of Divisional Accountants/Divi- 
sional Accounts Officer (except Senior Divisional Accounts Officers) 

i. working under the cadre control of various Accountants General (A&E) 
of this department are upgraded as below notionally with effect from 
1-1-1996 with 'atual financial benefits being admissible from th&dat5of - 
issue of this order.— 	 - 

The undersigned is directed to say that the pay scale of Senior 
Auditors and equivalent posts in the Organized Accounts Cadres was 
upgraded on notional basis with effect from 1-1-1996 with actual 
paymeits being made from 19-2-2003 vide this Department's O.M. dated 
28-2-2003 (SI. No. 72 ofSwamy's Annual, 2003). This dispensation was, 
however, limited to the posts in the Organized Accounts Cadres i.e., 
CGDA, CGA, I.A. & AD, P&T and Railways and has not been extended to 
any accounts post not belonging to one of the Organized Accounts cadres. 
It has come to the notice that the upgraded pay scales have been allowed 
to the accounts personnel in some institutes like the LRS institute of 
Tuberculosis and Allied Diseases, CPWD and BSNL without the 
approval of Ministry of Finance. 

While necessary action to rectify the situation in these Depart-
ments/Organizations is being initiated separately, the following deci-
sions are being reiterated so as to prevent recurrence of wrong extension 
of higher pay scales to the accounts staff in any other Ministry/Depart-
ment/Organization of Government of India. - 

Grant of higher pay scales on notional basis from 1-1-1996 
with actual payment being made prospectively from 
19-2-2003 to the accounts staff was limited to the posts in 
the Organized Accounts Cadres and similar dispensation has 
not been extended to any Accounts post not belonging to one 
of the Organized Accounts cadres. 
The benefit of this Department's O.M., dated 28-2-2003 may 
not be extended to the accounts staff not belonging to any 
Organized Accounts cadres in future. 

All FAs are requested to bring this to the notice ofdrninistrative 
Ministries/Departments concerned for compliance. ,...-' 

166 
C & A.G., [Cir. No. 261NGE12004 } No. 341-NGE(App.)136-2003, 

dated 284-2004 
Upgradation of pay scales of Divisional 

Accountants/Divisional Accounts Officers 
Consequent on upgradation of pay scales of various grades and their 

equivalent posts in the organized accounts cadres existing in various 
Ministries/Departments of Government of India ride Ministry of Finance 
and Company Affairs (Department of Expenditure) O.M. No. 61821E. HI 

Pay stale to be 
Percentage exkndd'nàti6ná1Iy - 

Designation strength Pay stale prior Existing pay with cffrct fiom 
of cadre 'to 1-1-1996 scale 1-1.1996 with actual - paymêntsiobe made. 

prospectively - 
Rs. Rs. 

Divisional 1 400-40 1 600- 
Accountant 50-2,300-60- 5,000-150. - 

(Onijnaiy Grade) 35% 2,600 8,000 5,5OQ-175-9,000 
Disional 
Accounts Officer 1,640.60-2,600- 5,500-175- 
Grtdc II 25% 75-2,900 9,000 6,500-200-10,500 
Divisional 
Accounts Officer 2,000-60-2,300- 6,500-200- -- 
Gr4dc I 25% 75-3,200 10.500 7,450-225-11,500 

Even after upgradation of pay scales, there will not be any 
change in the existing Group classification in the Divisional 
Accountant's cadre. 	 - 

Thnotional pay fixation in the upgraded pay scales with effeot 
from 1-1-199f sh 11 be made under the provisions of CCS (Revised Pay) 
Rules, 1997. 

167 
(Jb.I., 

Dept. of Per. & Trg., O.M. No. 218"97-Estt. (Pay. IT), 
dated 28-4 -2004 

Revision of rules relating to payment of Central Secretariat 
(Deputation on Tenure) Allowance (CDTA) to officers of Group 'A' 

S,ervjccs on their appointment as Director in the Central 
Secretariat under the Central Staffing Scheme 

The undersigned is directed to say that earlier the ceiling of 
R.s. 18,300 on pay p/its CDTA had existed in respect of AIS as well as 

F 

M' s.  
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Designation 	Pay scale pnor Existing Pay 	scale 	to 	be Posts 	in Ny scale prior to Existmpav ,  
to 01.01% pay scale extended':iaotionaUy :CSD 01.01.96 	/ scale 

w.e.L 010l9 	with 
I  lnibemg 

madepiopect1ve1yT: - 
Rs) _ 

- 4500-425170o 

 (Rs)  

rAuditor-I 	1200-30-1560- 4000- 1640-60-2600- 5500 
40-2040 

Accountant 
100- 75-2900 9000 
6000  

SrAuditoc/ 140040-1600- 5000- 55ö8(b No 	post  
Sr .A.Ccountant 	50-2300-60- 150- available rn 

2600 8000 . CSD 

No 	post 
available in 

- -- Sectloft 	1640-60-2600- 
officer 	75-2900 

5500- 
175- 

6500-200-10500 

9000 - CSD 
Ast. 	Audit 2000-60-300- 6500-. 7450-225-1i 500 -- Asstt. 2000-60-2300- 6500-203- 
Otficer/ Asstt 	75-3200 200- Accounts 75-3200 10500 
AcCowits 	 . 10500 "1 Officer 
Officer • f . 

(A 

00  

CA - 

'0 

11 

0 
I- + 
CD 
4- 

C) 
If) 

• 	
:1- 
C) 
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J<'urnar CLclhurt 
'idt. Central Govt. Standing Counsel. 

Central Administrative Tribunal1 
Guwahati 

: 2481489 
74, K. R. Chaudhuli Road 
BharalUmUkh, 
Guwahati - 751009 

Dated the..?........  
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c 	
Addi. Central Govt. Stndirg Couj 

C ART. 
GuwLhatj  
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GUWAHATI BENCH GUWAHATI 

Jn the matter ot -. 
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Shri KK Mandal & 01's. 

Applicants 
-Vs.- 

Union of India and Others. 
- 	...Rcspondents. 

AKiT 

in the matter of: - 

Rejoinder submitted by the applicants 

in reply to the written statements 

submitted by the Respondents. 

The humble applicants above, named most humbly and respectfully 

state as under; - 

That the applicants categorically deny the statements made in 

paragraphs 3. 7. S. 11, 13. 16. 18 and 19 of the written statement and 

beg to state that no Organized Accounts Cadres" exists in the 
fl 	FSS'% 	 t,-s 	 €5 4*4%.% fl*S5 + 	 F 	t'l ; ,' 	,.1 ..,. ,e,sr 'sn , t t €5 SS nsf 

	

..-ai1 t%.Aill 	tL'i Si 	tilL%dli . 1 	i±...1 bi 1%111 	aiL%.L 1111 1 "5F" 	i1i LCt LJU '1 - 

facts. The Accounts set-ufl in the Canteen Stores Department (CSD')-, 

n 	. -,J A €.C.. 	L 	I • 	- 	+€ 	+I. 	€ .nsns .i A  5rck' o 	n uiC 	0± jiali. 

Asstt. Accolints Officer, Asstt. General Manager (Accounts). Dy. 
Th 

('eneral Manager (F&A) etc. like any other organized Accounts 

cadres in other departments and maintainmg all established! 



conventlonal Accounting procedures independently ifl respect of vs 
da.1v transactionsin terms of crores of rupees. Ilns aprart the 

requisite quaihcations prescribed for transter on deputation to the 
post of. Accountant in the Ministry of Defnce as notified in the 

- Central Gazette dated 03.03J 979 (Annexure- I to the O.A )  is SAS 
Accountant or -SAS passed clerks from any organized Accounts 
Department. Even tb -  departmental promotion to the post of 

Accountant in the Ministry of Defence, the incumbents have to 

undergoa detailed and rigorous departmental competitive 

examjnatj which consists of (i) Fundamental Book-keeping and 

Accounting, Banking, Taxation. (ii) Departmental liinci.ionai npuL 
which covers all the ru'es and reguJarioim of CCS (CCA) Conduct 
Ruiei 19 65. (3FR FR & SR, (iii) Accounting of Stores & its inventory 
holdings. (iv) Business manaemetrtioffice management and 
marketing skill with it's cost infrastructure.. it is therefore evident that 

such departmental examination is purely comparable with and 
denrcai to the SAS cximnation Similaily for theplomotlun o the 
post of Asstt. Accounts Officer., the prescribed qualification 

"Accountant with 5 years service on a rcuiar basis". 

As such there is no doubt that the applicants are in no way 

inferior to the SAS passed incumbents, if not more and the Acoünt 

bet-up in the CSD is purely an oranizea Accounts cadre" like that in 
other departments. 

It is relevant to mention here that the Principal Bench of this 
Hon'ble Tribunal in it's judgment and order dated 24.022OO4 in O.A, 
No. 203/1997 (Shri J.R. Chobedar -Vs- Union of India & Ors.) has 
elaborately dealt in regarding the parameters of "Organised Accounts 



rL 

cadre and has held that the Accounts department in the Border 
Security iorce is an "Organised Accounts cadre'. This decision ot' the 

Tribunal being challenged against has been upheld by the iJon'hle 

Delhi High Court vde it's judgment and order dated 25.01 2005 in 
TiT fl (fi\ 'pT,- 'Ari.0 C'1/'CC4 	3 	.t.. 	......L U U... 4L. TT,...1 'Li 	A 	-- .U'JU.) -tj 1JUM' anu LUL titer upueLu t)V itiC iiu .,tC t1.PCA 

.4... 4 	.'i(g'7 'r'r 	CTD1T. CCVt 	fl' f' OU I 	1 	01 Uci ija&iu b.' / A_hj.3 	 LiO. yb3-oi.D/,o .. 

	

A - - 	..L... 	r 	 .., 	.j - 	-. 	' 	c 	... -- -. 	 ., 	 .... 	 . .L fl 	i'JUu!, 	!Jcpai iiiiffl. Lu flc '-ciitxi ounci .uep ;  uii'4a 15 

similarly situated and on the same analogy it is udoubtedlly an 
A 'irganiseu i-iccount  

(Copy of the judgments and order dated 24.02.04 25.01.03 and 
29.07.05 are annexed hereto as Anexure. A 13 and C 
rI lif • \ 

I  

2. 'That the applicants categorically deny the ta.tements made in para 4. 
C . 	- a 	. e 	i..,. 	 . 	. 	.. 	i 	.. 	.. 	 . . u hu ' Oi ui 	Wi1ub 	cttviitCi1t t.tflu iDC 	tO utji1ttt. ittat tI.LC 

Accounts cadre in the Canteen Stores Department is purely  an 
"Organised Accounts Cadre" and as such the principles laid down in 
the OM No. F. No. 61821E-11I (B')19 dated 28.02.03 of the Govt. of 

India is applicable in ease of the employees of Canteen Stores 

Department and the applicants are legitimately entitled to the benefit 

of the enhancement of their pay scale in terms ol' the said O.M. It is 
more reie.van t when the Ministry of Defence has been extending the 

pay ezii etc, to the employees of CSD in: terms of the 

recommendations of the Central Pay Commission which is similar and 

at par with the pay scales of their counterparts in other Central Govt. 

departments. This apart it is relevant to meutton here that the. Armed! 

Navy/Air Force do not have any separate Accounts cadre or 

Recruitment Rules as such but have been following the rules of 
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Organised Accounts Cadres of other SImilar departments. Even the 
Departments ot Agriculture, Atomic Energy, National Council of 

Educattonal Research & Tratnmg have also upgraded the pay scales of 

their Assistant Accot Oflicer/Acccmntants in terms of The ().M 
dated 28.02.03. As such there is no impediments whatsoever in 

extending the benefit to the applicants and the contentions Cl the 
respondents otherwise are not at all sustainable both in law as wli as 
in facts. By denying the benefit of upgradation of pay scales to the 

-. 	 i .......I 	-- 	1... 	 .. ... 	I 	- appneant tue 5poum ut' aio aeteu against me ietter ro. 
950 14/Q/BOCCS dated 27.06.2003 of Secretajat Board of Control. 
Canteen Services, New Delhi wherein, the respondent were directed 
to hrward the statement of case regarding implementation of revised 

caie tr the Accountant and Assistant Accounts Oflicers Lbr onward 

transm!sslon to the MOD (Finance). Similar letter was also issued by 

the Controller of Defence tkc-croulits vide No. AT/6IMJSC dated 
1.6.06.2004 wherein it was suggested to take up the issue with th e  
MOD (Fln) But ibe iespondents lnsteacl of taking any action as stated 

above and further violating the procedures.have arbitrarily and 
illegally denied the benelifs Lu the applicants.. 

3. 	That with regard to the statements made in paragraphs 12 and 14 of 
the written statement, the applicants beg to state that the respondents 

have fir1y admrtted that they are not in a position to oftér any 

comments regarding the benefits extended in the department of 

Atomic Energy in absence of recruitment rules. The retrence of letter 

dated 01.04.04 of the Ministr of Finance as referred to in the written 

statement by the Resnondents is not relevant here smce it is not 

relating to the facts and situation of the case involved in this particular 
applietjon. 
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4. 	That with regard to the statements made in paragraph 20 of the written 

statement the applicants beg, to submit that the post of Accountant in 

the CSD is equivalent to the post of Section Officer and Junior 

Accounts (Mticer of the organized Accounts cadre and having similar 
-' 	 m. 	_.,..j, 	4. C 	-•_- _ 1Th43.. 	.. 	- •_.. 	4. 11tLLL1L'U quatIuauuu. I U pIY rIU Ot iCCLtUh uCt prir o 

the upgradation, as shown in the Annexure- 'D to the written 

statement, was that of Assistant Accounts Officer Rs. 6500-10150W-. 

Pursuant to the. (1M dated 28.02.03 the scales of Section Officer and 
Asis-tant Accounts Officers have been upgraded to Rs. 6,500-i0500/-

and Rs. 7430-1 L500/- respectively. Similarly the present pay scales 

of Accountant (who are equivalent to Section Officer) and that of 
Assistant Acc.our!ts Officer in the CSD who are. the apphcants herein 

are R. 5,500-9,000/- and R.. 6,500-10,500,'- respeclively which ought 

to have been upgraded to the scale of Rs. 6.500-10,500!- (for the 

Accountants) and Rs. 7,450-1 1,500/- (ftr the Assistant Accounts 

Officer) respectivel; ursuant to the O.M dated 28.02.03 in the 

similar manner as have been done in case of other orinizcd Accounts 

cadre who are stmilarlv situated. In the event of such up.radation - 

there will bean enhancement in the pay scale of the applicams which 

is evident from the comparative chart itself annexed as Annexure- D 

to the written statement by the Respondents. As such the contention of 
the respondents that in the event of extension of pay scale in terms of 

ON dated 28.02.03 it would result in ieduction of pay, of the 
applicants is misconstrued, misleading and contrary to the factual 
position. 

5. 	That in the facts and circumstances stated above, the applicants are 

fully entitled to the reliefs prayed for and the Original Application 
deserves to be allowed with cOsts. 



Min 

6 

	

VERIFICATION 	 V  

	

• 	I, Shri Kalyan Kuniar Mandal, Sb- Late Kali, Kinkar Mandal, aged 

about 50 years, rorking as Accountant in the office of the Canteen 

	

• V• 	
Store Department, Narangi, Guwahati, one of the applicant in the 

• 	instant Original Applicatioii, duly, authorized by the others, dohereby 	- 

	

• 	veril\' that  the sthtnients made in paragraph 1 to S my knowledge and 

reurds and i have not suppressed any material fact. 	• 	 V 

And i sign this 	on this the - day of March 2006. 	 V 

x4l 

• 	 - 	 • 

V 	 • 	 • 	 V 

r 

V 	

V 	

V 	

• 	 V 	 r 



L;1hC.:is 	41.4th 
- 

• 	.. 	- t .t• 4 
m1ww' 

—.- --.-•;_• 

' 

? 

4,11jrr . AmmxvPf----A'' 

CENTRAL A0M4tST5AT1vf II:i41 

PRPJCIPAL 1*f 

0./c. NO, 208/1 

New D1h1, th5 the 	t. •. 	I 	nth'. 	UU 

HON RI C SHRI jU1IC V. S. 	 , 

HON BL £ SHR) S • A. Si 	V 	R (A ) 

Shrj'J.R.Chobodar 
s/a late Shri Mohan t.al 
rio 61/12, Sector-i 

	

• 	PUShOFJ Vhar 
• Now Delhi - 1*0 0*7. 	 . . • 

(By AdvoCit' 	Sb., G .O.urLZi, St'. 	•un.r2 w1 	.h. 

5.1<. Guota) 

	

- 	 VersuS 

7 t,. 
1. Union of 1rtd-a through 

The ecretery to the C 	rruc;tt 

'I MtnstrY of Home /cffatr'S 

	

. 	North 8)ocS. 

	

A,.. 	.•'. 
'. 	 New 0tht - *10 001. 

' 
z. The Otrector Genorb 

Border SecuritY Force 
•Bock Plo.3, C.G.0.ComoløK 
Lodi Roiid 
New Oe)hi - 1*0003. 

jjo.Uty Cirector (Accounts) 
Pay It Accounts Division 
Otrecturate General, BSF 
Pushpa Ohewon 
P4adertqtt 	 - Respondents New Delhi - *10 062. 	 . . 

BY  Advocate- Sh. K.0 D1Gengud') 

ORDLR 

Justice V.S. A9g&rwa1 
.t. 

cundamentat Rule 9t4) eyI)1flS what s tneant 

a cadre: it means in effect- the str'ingth of art 

.$tabli311m.flt or service (tator DuIerlded to inctu.*e 

of a service) seHCtl0I64Ici a : s,par-u urtl t. 

	

2. 	Some of th 	 t i.  ru%vt' 	ftsO ru 

- 1 	appallant- its i.&orking as a jc)ttt i.zc.istaflt Director 

. OF 4...  (redesignated as ACCOUntS Of ficir) in the Border 

Security Force) in the  pay si€ f Rs,2375-3500. Th 

_r •.S11;1  
 1 

.., 
: 



• 	. 	: 	r!J ) 	 c9' 

	

34 J r ? 	 . 	 1 • 

	

Qrc. 	it is 
4 , 

by thc t, QrØr Securjt 

frutd Bcirdor $ecurlty 
t l  

	

-it hold.n tPo Post of 	• 

t(Accoutts Officer) wid is 	 . • 	, 
CtVUianomp1oyee Q , ho1dtna clv%1 pot 	By the 

	

'r 	.' 	'r• . ' 	 , . 	 . 	 'I 	;• 

4cr1enuu5 tl-)o inactiorl on thu 

Partofth4reDoadent!. to not procrbtn tt.e scale ç 	, 	• 	, 

that of 	Sentor 
i4r 	 4 

oco4unnt 	JUniorAcCont 	C)fcir 	nd Accuntr (% 

IL4i  
andAccornts Div11c of tho Bor - ctor 

, 

	

iforshort the P 	of $F) t pr tith 
10 

	

uttac%ad to ' 	t rspødrj o'cts 
F .  

	

and • ACCOUf5 	 of tlio 	, 

GOVerflrnonto f tnde 	 lurmer cinpentc 

the part of tt", r pments in not 
e$8?L  

eoz of posts In the PAID of 9SF for being till 
4 	\ 	f 

on th+ 	ive UnoS its hes 
.. 
MbOfldQnoforrthe corresponding ooi;tts in vtrjous other 

& Accounts Departments of the Grvertunont of India.  

1.4 	4 	 - 
.. 

	

3 	has been polnled oti t tha t ttie border 

'Socurtty*. Force was 	tb1tiincS 	W1th offoct from 
- 

n ardor to 	fegsrd 	o bordors cif tho 
S .,  

'!oountry. 	The p'mets to tit (-1 c t cer s of vie iorc 
. 	

were at that time inade by thr ,  Cutro1)r & AUdItor 

Ganir 	of India/Account1t 	nora1 	o • 
Status. 	As far as payment to rtgzottocJ offlcer 

J1 )  
and payments Uke the 	co'ttt paym&nts 	were 

	

ooncorned 	the 	amo 	dtcs,.' 	from *he rqtitrj 

	

t - Treasuries b'y DreoIttfQ bh1 	Out, to 	 of 

Was 

1% 21"1 

, 
' 	. 	 . 

Ip 



m 

•ceuse .of, tho mobility of the  

f monoy from the treasury 	't 	.1" Z1 	sStUt'L'n' 

took. a 	lot 	of 	time which 	edverc' ,' tCtt1 	.ho 

1• 
.mobi3.tty 	of 	the' 	force. 	in order 	t•' 	•i.nrcvnQ thI 

sttuettOn. 	separate PAD of 9SF was et1.shed w,..f. 

961. 	A copy of the order posCii t the MinItrY 

Affairs 	on 	I7..1961 	(.bU1hi"J ki 

centreiift'd 	Payment 	end ACcountifl 	P durn 	Ir 	ttit' 

Border 	SecurItY. Forco 	Is annoe 	ct' Arlrute' ' . 

Aforesaid 	order. 	it 	t 	pointod 	' .•' 	isu"c4 	r 

consultation 	with the ComptroUor tjItor 	orc'r 

r of India arid the Ministry of Ftnan'i. 

t.. 	The newly created PAD as 	nItiY 

manned 	by 	the offlcørS and staff 	if ConfQi1ur 

LL-ond Auditor 	General of India as also various 	other 

1  UfltW$UJd1u5 ' 	 th 	o r ocr 

W 
 

Force proMulgated its 	rtc.rUitiWflt 	rulis 
 
urity 

styled 	as Directorate General 	B.!.rdn 	Security 	Forco 

RworuItflent Rules. 	191'.. 	flu. 	 is.ued 	under 

proviso 	tc ArtiCle 309 of 	the Ctn.tItUttOr 	of 	India 

and a copy thereof is annexed at 	 A-Z. 

I 
S. Applicant 	has 	plaCed rnitanCø 	on 	pare 

11.38 of the r.cow.ndatlofl$ of 	the Fuurth Centr1 	Pay 

CommiSItQhl t 	Annoxur. 	A-S '.tIc.h 	inter 	elm, 

)..r.coi.um.nd.d as underi 

i 
We have Considered the 

matter. 	There has all along bean parity 	-. 

b.tw.en 
te staff in tee lÀ & 'O end 

accounts staff of 	other ceoartmeflts 	3l0 
 

In to 	
ucttrf jr\ 

luWi1 	iI.tn..J'. T.tl. 	 . 

 VI 

dWW'a f'e.i1 	'. .: 	 . . 	-.. ----•-•. - - 
	______ 

IL 

rfrt 

— . 	.r 
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ID  
cadre 	ônd 

etbl 	shment 	cath e a'.ti 	•.: 

scales 	to a major 	portion of 	 . • c' 	thl 

audit 	side. 	The 	buøtt 	 cow't,. 

functions are complemontrr  

and 	are 	g.norblly 	per fr. 	; 	t%iifiy 

govornnier;t 	offices 	ii' 	nr. 	.sgbtnCl 

mann.r 	whicts 	is 	riecesS; 	 tti.ir 
- 	'ff 	ill effective 	functioning. 	P. 

these 	off ices 	per form 	.s 	of 

internal 	check 	and eudit 	t.o 	tha' 

requirements 	of each orgbr 	' 

are , equally 	important. 	Thc' 	d'aro 

recruitment 	In 	the scale Of 	R  

all 	the ôijdtt 	and occountS 	c.-z3'(' 	ttro.ih 

Staff 	Selection 	Cot 1'1( 

Recruitment 	Boards 	frr 

university 	graduate.. 	'ej' 	'terefOr' s  
of 	the 	vie.' that there 	 ' "0 	broad 

parity 	in 	the 	pay 	scales 	ot 	i'" 	s.taff 	iii 

IA&AO 	and other oCcountS 	' 

'...' Accordingly, 	we recommend 	tm"it 	rio 	c.5I.5 

in 	the 	pay 	scale of 	Rs.42 4..- 1 	in 	hs 

organised 	accounts 	cadrns :', 	 t'e 	givt.rm 

the 	scale 	of 	Rs.l.00-Z' 	In 	t.hn 

Railways. 	this wtfl 	apply 	thc' posts of 
sub-hoad 	in 	both 	the 	crUt 	ary 	nrid 
selection grades. 	.e a lso 	r 	rmend 	t.htit 

this 	should 	be treated Sp fu'ira 	as 	a 

•J,:i... functional 	grade reQutritU 	Orr.'r)ttOfl 	fl. 
•1 	. per normal procedure. 	The trrced 	c10 

of 	Rs.2000-3200 	of S.ctlort Crf%C.r 	may 
also 	be 	treetød as a functot 	grade. 
With 	the proposed scales. 	t ill 	be 
no selection grades for any of 	the poets. 
s 	regards 	the number of pct 	in 	the 

functional 	scales 	of 	R. 	OJ-Z600 	and 

Rs.2000-3200, 	we note that t.tt 	53 	per 

cent 	of 	the total 	posts of 	jj:.ior/SOfltOr 

auditor 	and 	66 	per cent of 	the 	total 
posts 	of ordinary and selftct!orl grade of 
S.cttOfl 	Officer 	in 	IID 	b r r, 	In 	the 

hc.r 	teAç. - 	(rnIneflt 	may 
decid, the tiumber of posts tn b* p1ced 

the scales of (I) cs.. jO-2600 and 
(it ) R. 2000-3200 in the Qh(4r or ganised 
accounts cadres taking tnls factor into 
consideratiOn. All. othor acouflt$ posts 
may be given the scales. rerolimentied In 

chapter 

d on the aforesaid recommendations of the Fourth 

'CentralPay CommissiOn, the pay sra1o5 of the PAD of 8SF 
14 . 

Qk other organised accounts deptrnfltS wore rewisod as 

....: 	und.rs- 

•' 	
: .• 

Iu&flca,j 	&.IaS.g*, -. 

h. " I' .  I•.• 	. . 
.. .... 	.. 	%.&IkI.....?. 	. 	.••4 ••• 	- 	---- 

'T- ,. -. .. 	_..ZL . 

__ 1• 

I 
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on 30.8.99 vdo ?nnt'.' 	 -i  

	

• 	; 

	

• - 	0u0morundum dtd not COfltfl any r'-- 	b fur thtr 

• 1 	 -oprO.OfltOt10fl had boon made. 	it .s - 	 C" 

	

• 	•• 
66 Tho rojocttOfl had boon 	ut)ctd by the  

• folloutnQ roalons: 
,,• 

Wtth 	relareflCO 	to 	his 	 / V 
0ppltcattOfl 	dated 	30.8.199, 	Shri 	 / 	fj\ 

• 	 J.R.Chobdar, JAD (ACCOUnt$) is tfornod 

that, 	f1ini 

i l  

• 	 strY of FinanCO did not 	jreo 

•n 	to our proposal OU they hold tlutt 8SF 

'4.11 Accounts 	Cadre Is 	not on orcntod 

• 	 ACCOUntS sorvtco. 
- 	 I 

7. On carttor occosiO, *hOn thiS Mottar CUfl0 UP 

	

• 	
b 

boforo 	this 	Tribunal on 	6.12.2000, 	the 	present 

•• 

	

• 	appltofttton wao t&tlOwOd. it was dtrocted 

1f 	one has rogard to 	the 

0foro 	
by Snr% Q•.&pto, 

sotd dociStOnS citod 

•
we find that the applicant has mado 

good 

• 	 . 	' 	his o la in, conttnod in the OA. In the 

• 	 •,3i'i 	 ' 	ctrcucStaAC, the icpugnod omQrethdUfl of 

	

\ 	
30.6 1995 at AnDOXUrO A-I 3 Mort'o ndUm of 

• 6.9.1995 	at AnnoWO •A-5 	s 	also 
- 	tiomoranduca of 1. xuro A-il 12.1995 at An,it,  

•ç are quoshod and sot asido. 	e furthor 
- 	• 	hold that the pay scalos of the variouS 

posts in the PAD of 6SF are Itoblo to be 

• 1) 	
revised and brought on pr .ith thu 

•::-J.i-"' •,j• .- 	
soles of otherorgontsei hudit and 

	

' 	
AccOUDt$ servicoS undor the Goer nmont of 

i 	
V \\ J 	India. 	RespefldofltS 	am 	acccdtflUlV 

I 	directed to upgrodo 80% po.t i PA 	f 

• 	
8SF on lines with the Coc41.1".01l" COOrI 
of Defence AcCounts (CGDh) ci 	utc-. 

• 	 1i 

- ••'- 'yl. I  

	

• 	•'"-• 	 iS. 	Based on 	th 

	

• 	 - 	
• direCtiOnS. rospondentS .,%1t 	 thO 
claim of the opplicont f,r çrant of 
higher pay scale to 801. f 	%tS ifl 

	

•j ' 	• 	tho PAD of 8SF provtdad 	o 	fud 

	

• • 	 • 	
. 	 oltgtblo. 	In case ho Is 1ri1 fflhttJibIO 

for boing p1Cod in the UCI ol 'MO pQSt%, 

- 	ho wilt bo ottttOd to all  

	

• 	• 	 bonofits with offoCt Itrom   

•
16. 	present 	in 	the 

cirCumStaflCOS is 	1cG t'i 	forosnid 

tornsS- 	AforOSOid dtrO't - 	sn1l 	L'o-.. 

npilod with by the rit 	- 	t1 

pr lod of sx motth5 f' • 	r- c coi  

	

5 	
thiS order. 	t. .• of 

• 	 j.  (\' 	_- 	 • 	
, 	'- * 

/ 

• 	4• •3• 	' -I, 	
5 	•* 

j - 	 - 

•--------•-.--• 	
• 	:•.-, 
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8. 	Ab I rst 	the sat d or dr • 	h•. •r jrp of 	3 ,idi 

and Others pr&forred Civil writ Pttr Jo. 	59120{fl. 
-: 

The Delhi High Court had sot esidu Tho order of thl 

Tribunal bnd the matter was ronandud iiocgt 

•37. 	In 	a vita) 	issu 	of this 
nature, the 	learned 	Trlbu'iiil was 
obligeted to take into considurntion the 
naterials brought 	on 	rcord 	of the 
parties to the its but also nrrvo at a 
definite ftndina 	as to whother 	the Pay 

.

,; 
-, 	

,.• s 

114• 	 _____________ 

F.&M' 	JIM  
- 

•XL 

- 

•.: 

;?).Q• 	__________ 
r-..•  

•#j.•  •,••• I .  

'.514J'i.  

and Accounts Dtvtston of 	SF is an 
organized cadre or even under CAG or 
CGDA. This court in exercise of its 
jurisdiction under Article Z26 of the 
Constitution of India only exercIses the 
power of judicial rovl,-... All 
ont.ntlons relating to thu servici, 
dispute must necessrtiy be addressed by 
the Tribunal itself at tho first 
instance. 	Only in some rare cases vhero 
a grave injustice may be caused and in 
some cases having regard to the interest 
of justice, this court may dotermino such 
questions 	at 	the 	first 	instance. 
Furthermore, as notice horotebefore, 
before us, the learned counsel for the 
parties referred to various documents 
which the learned Tribunal had no 
occasion to consider at e13. We have 
purposely not referred thereto so that it 
may not be considered to be r conscious 
decision on our part either -ay. 

IS. 	In this view of the matter, 
we are of the opinion that ti 	mbttor 
should 	be considered 	ofre't, by the 
learned Tribunal. 

9. 	It. 	is in this becc1oo t.,st 	the whole 

c 	. 	• 	•• • 

.1 

- 

2i'. LP 
S3 	. fig4 rs' 

controversy has been re-argued 	all 	on 	tPiii 

question as to whether Pay and . .' Utv'on of 

the Border Security Force is nn rs rjAi sod cridr.. or 

•ver under CAG or CGDA. 

10. 	On 	ber,eif of 	 4 ..rat!., 	1t'a 
• c-'i'rr II - - 

•: ? 	• 	raised that the claim of the O'i'-t Is berrd by 

	

:- - 	 • 
time. 	We have already in the p'*. 	tç 	,ar'rnphs 

---.---*------ 
d 	tç.--tho 	facts 	t'at 	.' • 	.icer,t 	hd 

i 	7 	
I 

• 	
- 	 • 	, I 

• 	• 	 i,'4 	 . 	 .. 	- 	J 

-•;JL , 	,4',  
• •, 	-'I, • . 	• 	• 	 • • • 	 ::.... 	- - 	______________________ 	• -. r. ,_..___,_•___-_-.-_. ' 	- 	- 	-- ----'---' - 	- - 	- • •.-. 	.-. I, 

• 	• 
• 	 -..• .•! 

- • • 	__ 	* I v• I ,,  
- • - 	. 	.• 
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N 

VU ,
represented. 	The reprosentat, '. i becu 	rejetnd 

4 -, 

	

• 	•.: 	vido Momorancium of 30.8.199s f11.ed by nttoUv 

1 Momorendum of 6.9.1995. The Proseitt cpp11cutton hr 

	

- 	 been 	filed on 6.12.1996. 	But the Quostjon of 

• 	•• 	limitation will not ariso bocôu 	ti ztng of 5,mjary is 

	

• 	 - - 

	

- 	ji ,• 	,a COntinuous cause. Even If a littlo more than one 

yoar expired from the rejection of tte roproserataton, 

	

• 	• 	the arrears if any can be givof' for a period of one 

	

• 	•. 

• year boforo filing of tho apflcation. 	In this 

regard, we are supported by the decision in the case 

	

• :. 	 -'-i 	 .. 

of f4.R.Gptet V. Union of India 	OJj, 1995(5) 5CC 
• 	628 

•.1LI4 s& 

	

• . 	II. 	Reverting bach to itit, :ontrovery bofo: o 

us, at this stage, it is r 	t 	mention that 

respondents in the counter plonooci tnat in tho audit 

	

• 	stream of India Audit and Acco'jnts DoparUnont. the 

posts have been Placed in tho following grades, 

	

• 	
- 	namelye 

ell

• 	
• 

1n audit streaii of India Audit f! 

	

	 and AcCounts Dopartmnt, ti posts hvn 
ki

ll

been placed in the fo1i'.tj grades viclu • 	• 	 their No.A/2014/2/92/:4rA.;FB/357 dated 
3l.3.)993 

Pay 	end 	A '•• t 	U f I cur 
(functional promotionhi )' e 

	

• ;.;j • 	• 

.j 	 14 Pay and ACCOUntS Officer 
(functional promotional) 	-tii-uuo 	flUt ; 	- 1 	ç4 	•• 

	

•.: 	 Z. Pay and Accounts Officor R. 
-)QO-3OU • 	• 

3. Asstt. Accounts 0fficr Rs. 	 80t . I 
I 	• 

	

1I I'I" 	 4. Section Officer 	 c. i. • 
• 	f 

S. Sr. "uditor  
• 

. 6. Auditor 	 R 	•Q.D 

I j 

ft 
1 

at thldv - 

	

- 	•i-•-- 	 :..'. 	. -.. -c=: 	-. 	 -• 	 - . • 	—- 	- 	-. .• - 

- 

	

-- 	 - 	•- 	 - 	- 	
•• • - 1 .-- . 	• • 

• 	- 
A •- 	- 	 --- 	e L.- ;ç 	 —'v---  —. 

• • 	
-- y.. 	 - - ---- ------ 	1 

	

- 	: 	 - 

	

' 	 • 	- 	'4 	-• 	Ai•I. 	- 



( C 	ç c 

t9 	 \ 

• Whoroas In Pay and /ccourt$ 5i •.r 	, 	• 

id tj hVO foflowtng 	.s:- 

1. .JAO now Accounts Off icor fl. •'. 	i: 	- 
2 .JAO 

1 3. Sr. Accountant Rs.14UC-2300 
4. Jr. Accountant 

p. 	/-- 	•. 
? 

-___!.. •...., 

-S . 

• 	
-..!-- 

• .• , i 	I • • • 	_1)S ji 	(.. 

'.- -4-1 ••  
• . -.,_ji.•cI. -•.'_.. 	S. , 

1• . 

4 

: 

• _ 
•' 

S. 	It would thus be seen from the abovo that in Phy 
and Accounts Division of Gordor Sucurty Eorc, the 

41 grade of Pby and Accounts Officer (curIcuonal 
Promotional grade) in the pay scale of ks.2200-4000 t 
not available. The post of AAO in thn pay scat of 
Rs.2000-3200 Is not available. It is also addoci that 
the pay 'scale of Sr. Acctt. is of Rs.1400-2300, 
which is-comparatively a lower scici that of Sr. 
Audttort. prevalent in Audit & lccciunt of Contuttd 
servIce which run from fts.100-2600. Prornotan In Lh', 
•grado of Section Offlcer/.ThO in the oraiised Accounts. 
Cadre are being r3ade after passing Subordinate 
Accounts Sarvico examination 1  vhoro as in Pny end 

• 	Accounts Division Border Security Force it does not 
exist, which is a n6jor qualtfIcaton for. quall(tod 
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